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 in  as  much  as  it  is  dependent  upon
 .  the  constitution  (Seventy-fourth

 Amendment)  Bill,  1991.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  suspend  the
 proviso  to  rule  66  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to  the
 motions  for  taking  into  consideration
 and  passing  of  the  Government  of
 National  Capital  Territory  Bill,  1991,
 in  as  much  as  it  is  dependent  upon
 the  constitution  (Seventy-fourth
 Amendment)  Bill,  1991.”

 The  motion  was  adopted

 19.66  hrs

 GOVERNMENT  OF  NATIONAL  CAPITAL
 TERRITORY  BILL

 {English}

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  5.8.  CHAVAN):  Sir,  |  beg  to  move:

 “That  the  Bill  to  supplement  the  provi-
 sions  of  the  Constitution  relating  to
 the  Legislative  Assembly  and  ०  Coun-
 cil  of  Minister  for  the  National  Capital
 Territory  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 In  pursuance  of  the  provisions  of  the
 Constitution  (Seventy  Fourth  Amendment)
 Bill,  1991,  the  present  Bill  seeks  to  give
 effect  to  the  amendments  approved  by  this
 House  to  the  Constitution.  All  the  provisions
 of  this  Bill  are  for  giving  effect  to  or  supple-
 menting  the  provisions  contained  in  the
 amendments  made  to  the  Constitution  and
 for  matters  incidental  or  consequential
 thereto.

 Terrtory  Bill  ”3

 |  do  not  think  |  should  trouble  the  hon.
 Members  with  the  details  of  this  Bill  at  this
 stage.

 With  these  words,  Sir,  |  commend  this
 Bill  to  this  august  House  for  approval.

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  to  supplement  the  provi-
 sions  of  the  Constitution  relating  to
 the  Legislative  Assembly  and  a  Coun-
 cil  of  Minister  for  the  National  Capital
 Territory  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 There  is  an  amendment  to  the  motion
 for  consideration.  Shri  Mohan  Singh  is  not
 present.  Shri  Manoranjan  Bhakta.

 SHRI  MANORANJAN  BHAKTA  (An-
 daman  8  Nicobar  Islands):  Sir,  |  beg  to
 move:

 “That  the  Bill  to  supplement  the  provi-
 sions  of  the  Constitution  relating  to
 the  legislative  Assembly  and  a  Coun-
 cil  4  Ministers  for  the  National  Capital
 Territory  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 referred  to  a  Joint  Committee  of  the
 Houses  consisting  of  15  members,
 10  from  this  House,  namely:-

 (1)  Shri  Abraham  Charles

 (2)  Shri  Digvijaya  Singh

 (3)  Shri  Srikanta  Jena

 (4)  ।  Prof.  (Smt.)  SavithiriLakshmanan

 (S)  |  Shn  Hannan  Mollah

 (6)  Shri  Vilas  Muttemwar

 (7)  Shri  Sridailaw  Panigrahi

 (8)  Shri  Ramial  Rahi
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 (9)  Shri  P.M.  Sayeed

 (10)  Shri  Manoranjan  Bhakta  and  5
 from  Rajya  Sabha:

 that  in  order  to  constitute  a  sitting  of
 the  Joint  Committee  the  quorum  shall
 be  one-third  of  the  total  number  of
 members  of  the  Joint  Committee.

 That  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day  of
 the  next  Session;

 That  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  shall  apply
 with  such  variations  and  modifica-
 tions  as  the  Speaker  may  make;

 and

 That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 Communicate  to  this  House  the
 names  of  5  members to  be  appointed
 by  Rajya  Sabha  to  the  Joint  Commit-
 tee.”  (6)

 [  Translation}

 SHRI  MADAN  LAL  KHURANA  (South
 Delhi):  Mr.  Speaker,  Sir,  Delhi  will  be  getting
 an  elected  body  after  ०  long  struggle.  The
 democratic  rights  which  were  snatched  away
 from  Delhites  are  being  restored.  For  that,
 we  support  the  Bill.  But  we  are  supporting
 the  Bill  half—-heartedly,  because,  under  the
 proposed  structure,  limited  rights  are  being
 provided.  A  handicapped  assembly  with
 many  restrictions  is  being  provided.  We  have
 many  apprehensions  regarding  it.  ।  don't
 know  how  for  the  expectations  of  Dethites
 would  be  fulfilled.  if  |  may  in  one  sentence,
 ।  would  say  that  we  are  supporting  the  Bill
 under  protest and  half—hearstedly.  Last  time,
 the  elections to  Metropolitan  Councilof  Dethi
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 and  Municipal  Corporation  of  Dethi  were
 held  on  5th  February,  1983.  -  term for  the
 Municipal  Corporation  of  Dethi  and  Metro-
 politan  Council  was  four  and  five  years  re-
 spectively.  The  elections  which  were  due  to
 be  held  during  February,  1987  had  been
 postponed  for  one  year  on  the  plea  of  hold-
 ing  combined  elections  of  Metropolitan
 Council  and  Municipal  Corporation  of  Delhi.
 But  after  one  year,  when  only  five  days  were

 left  to  announce  the  holding  of  elections  in
 Meghalaya  and  Delhi,  an  announcement
 was  made  that  a  Government  Committee
 would  be  constituted  to  finalise the  proposed
 structure  of  Delhi  and  on  this  plea  the  elec-
 tions  were  postponed.  In  the  beginning  it
 was  Said  that  a  new  structure  of  Delhi  would
 be  provided  within  six  months.  Butthe  report
 of  the  Committee  was  not  presented  for  two
 years.  The  Congress  Government  went  out
 of  power  and  a  new  Government  of  National
 Front  Party  came  to  power  under  the  leader-
 ship  of  Shri  V.P.  Singh.  At  that  time,  the
 report  of  the  Committee  was  presented  to
 the  House.  Shri  V.P.  Singh  had  assured  us
 to  give  statehood  to  Delhi,  but  in  vain.  That,
 is  why  we  say  that  Congress  regime  as  well
 as  V.P.  Singh's  Government  have  betrayed
 the  people  of  Delhi.

 Mr.  Speaker,  Sir,  Today  there  is  rule  of
 Bureaucracy  in  Delhi.  The  situation  of  Delhi
 is  becoming  bad  to  worse.  The  reason  is  that
 the  bureaucrats  who  rule  Delhi,  are  not  re-
 sponsible  to  Delhi.  They  do  not  have  any
 attachment  to  Delhi.  Those  who  don't  know
 the  geographical  conditions  of  Dethi,  are
 ruling  Delhi.  Today,  Delhi  is  an  orphan  and
 without  protector.  Whom  should  the  people
 of  Delhi  approach  for  redressal  of  their
 grievances  and  problems  as  there  is  no
 political  structure.  |  want  to  cite  some  ex-
 amples.  You  will  be  surprised  to  know  that
 Rs.  9034.36  crores  have  been  allocated  to
 Delhi  for  Five  Year  Plan.  Out  of  it  only  Rs.
 2596.03  crores,  i.e.  28  per  cent  would  be

 spent  on  new  schemes and  the  remaining  72

 per  cent  would  be  utilised  on  pending
 schemes  of  Dethi.  Duzing  the  next  year's
 proposed  budget,  i.e,  -०  only  Rs
 138.23  crores out  of  Ris.  1259.18  crores,  i.e.
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 11  per  cent  of  the  total  amount  would  be
 spent  on  new  schemes,  whereas  the  re-
 maining  amount  would  be  spent  on  pending
 schemes.

 19.13  hrs.

 [MR.  DEPUTY-SPEAKER  in  the  Chai}

 Mr.  Deputy—Speaker,  Sir,  there  were
 5500  D.T.C.  buses  including  private  buses
 in  Dethi  three  years  back.  But  today  their
 number  is  -  So  about  700  buses
 have  gone  out  of  order.

 An.  Hon.  Member: How  much  loss  has
 DTC  incurred?

 SHRI  MADAN  LAL  KHURANA:  Who  is
 responsible  for  it?  You  are  responsible.

 SHRI  MURLIDEORA  (Bombay  South):
 You  will  have  no  hassles  ।  you  travel  in

 _  Bombay.

 SHRI  MADAN  LAL  KHURANA:  |  am
 talking  about  Delhi.  {!  am  not  referring  to
 Bombay.  Mr.  Deputy-Speaker  Sir,  |  was
 submitting  that  the  population  of  Defhi  has
 increased  to  15  lakhs  during  the  last  three

 years  but  700  buses  have  become  short  and
 today  the  number  of  certified  buses  on  the

 road  is  much  less.  Shri  Tytler made  an
 announcement  to  provide  3000  buses  for
 Delhi  about  four  months  back.  But  that
 assurance  has  not  been  fulfilled so  far.  What
 would  happen  to  traffic  in  Delhi  of  3000
 additional buses  runon  roads  here.  Ascheme
 called  the  Rapid  Transport  System  was  for-
 mulated.  But  the  system  has  not  been
 introduced  so  far.  Unless  this  system  is
 introduced  Delhi  can't  benefit.

 Mr.  Deputy-Speaker  Sir,  you  will  be
 surprised  to  know  that  this  scheme  was  first
 formulated  in  1949.  The  estimated  expendi-
 ture  at  that  time  was  Rs.  15  crores  whereas
 it  is  Rs.  5000  crores  today.

 Tertiory  BE  1138.0

 [English

 SHRI  MURLI  DEORA  (Bombay  South):
 Let  him  check  the  figures.  (interruptions) |
 am  not  against  your  dreams.

 ।  Teanstation

 SHRI  MADAN  LAL  KHURANA: When
 you  don't  know  about  Delhi,  you  please  sit
 down.

 SHRI  MURLI  oe0  You  may  see
 dreams but  you  should  given  correct  figures.
 (Interruptions)

 SHRI  MADAN  LAL  KHURANA:  Mr.

 Deputy  Speaker  Sir,  |  would  like  to  say  that
 heis  not  aware of  the  conditions  in  Dethi.  He
 talks  of  Dethi  while  sitting  in  air—conditioned
 rooms of  Bombay.  ।  am  sorry  to  say  that
 Debhi  is  being  ruled  by  those  who  don't  know
 even  basics  of  Dethi...  (/nferruptions)

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 (SHRI  JAGDISH  TYTLER):  Why do  you  look
 UP  W...  उ  Speaking?  You  should  speak to  us
 and  look  in  front.

 SHRI  MADAN  LAL  KHURANA:  Your
 face  is  so  beautiful  that...  (Interruptions)  Mr.
 ..  Sir,  there  is  a  scheme  for

 Metro  Raitway  in  Dethi  for  which  Rs.  5000
 crores  have  been  allocated  in  the  Eighth
 Plan.  During  the  Fifth  Pian,  Rs.  200  crores
 had  been  earmarked  for  the  purpose  and  it
 was  said  that  land  would  be  purchased.  We
 have  stillto  acquire  land  and  it  may  take  even
 five  years.  After  that,  the  cost  would  esca-
 late  from  Rs.  5000  to  Rs.  10,000  crores.  A
 similar  project  was  launched  in  Calcutta  in
 1967  and  more  than  half  has  already  been
 completed and  people  are  using  it  also.  But
 in  Delhi,  only  schemes  are  being  formulated
 because  Delhi  is  an  orphan  and  without
 protector.  |  mean  to  say  that  only  survey  is
 being  conducted  here.  The  Central  Govern-
 ment  has  assured  us  to  provide  full  employ-
 ment  by  2000  A  D.  But  what  did  the  bureau-
 crats  of  Delhi  do?  You  will  be  surprised  to
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 know  that  Rs,  one  crore  has  been  earmarked
 in  1991-92  budget.  Not  even  a  single  paisa
 has  been  spent  from  the  amount  of  Rs.  one
 crore  during  last  8  months.  The  Central
 Govemment  claims  that  it  will  provide  em-
 ployment  to  all  upto  2000  A.D.  but  Delhi
 Administration  has  not  even  spent  a  single
 paisa  during  8  months,  out  of  Rs.  one  crore
 earmarked  for  providing  employment  o0
 tunities.  D.D.A.  has  been  totally  failure  in
 providing  housing.  They  themselves  accept
 the  need  of  5-6  lakhs  houses.  Last  year
 8000  flats  were  constructed  but  in  the  cur-
 rent  year  even  a  single  house  has  not  been
 constructed.  As  21650,  unauthorised  colo-
 nies  and  clusters  are  cropping  up.  The
 position  of  water  supply  is  also  deteriorating.
 Nobody  is  concerned  about  raw—water  for
 Dethi  and  no  agreement  has  been  made  in
 this  regard.  ।  it  continues,  administration  will
 have  to  start  rationing  of  water  for  the  citi-
 zens  of  Dethiin  the  coming  one  or  two  years.
 Our  requirement  of  electricity  is  of  1437
 MW's  but  the  supply  is  only  1310  mega-
 watts.  There  is  ashortage of  127  MW’s  Upto
 1997  it  will  be  2532  MW's  but  nobody  seems
 to  be  concemed  about  it.

 Mr.  Deputy—Speaker,  Sir;  at  present  60
 per  cent  people  in  Delhi  are  deprived  of
 Sewer  facility.  There  are  675.0  jhuggi-jhonpri
 clusters  in  Delhi  and  15  lakh  people  live  in
 those  but  no  even  a  single  sweeper  has
 been  deployed  thére.  Today  the  total  popu-
 lation  of  Delhi  ts  95  lakhs  and  out  of  that  70
 lakh  people  are  living  in  sub-standard  con-
 ditions.  There  are  the  figures  given  by  the
 Government.  Delhi  as  a  Captial  has  been
 divided  into  two  parts.  One  of  its  part  con-
 sists  of  jhuggi-jhonpri  clusters,  Rehabilita-
 tion  colonies,  urbanised  villages,  unauthor-

 ised  colonies  and  urban  sium  areas.  On  the
 other  hand,  there  is  an  area  like  Cannaught
 place  near  Parliament,  on  the  other  hand

 you  will  see  another  face  of  Dethi  in
 trans~Yamuna  area  and  West  Delhi  areas.

 of  the  people  who  died  in  ‘Sura’  incident.  But
 1  challenge  that  more  than  300  people  died
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 and  more  than  50  have  become  blind  due  to
 that  ‘Sura’.  They  do  not  discuss about  it.
 There  is  no  proper  forum  where  we  could
 raise  the  problems of  Delhi.  Sir,  idonat
 to  present  more  examples  but  ।  would fike  to
 say  in  one  sentence  that  Dethi  should  have
 been  provided  a  unified  authority,  a  fulf-
 ledged  body  to  solve  these  problems  effec-
 tively.  People  of  Delhi  were  dreaming  about
 an  unified,  powerful  and  effective  system.
 But  |  want  to  say  that  this  proposed  Bill  has
 shattered  the  dreams  of  the  people  of  Delhi.
 As  |  have  said  earlier  that  there  is  multiplicity
 of  authorities  in  Delhi  i.e.  D.D.A.  D.T.C.,
 D.M.S.  and  many  other  departments.  They
 do  not  owe  responsibility  to  anybody.  The
 problem  may  be  related  to  D.T.C.  but  it  will
 be  solved  by  the  Central  Government  and
 Shn  Tytler  will  not  talk  to  the  people  of  Dethi.
 People  of  Delhi  have  to  suffer  due to  the  loss
 in  D.M:S.  with  no  fault  of  theirs.  The  Govern-
 ment  will  not  talk  to  anyone  from  Delhi  about
 it.

 In  its  recommendations  about  Delhi,
 Sarkaria  Committee  has  said  thatthe  elected
 members  of  Delhi  should  be  consulted  ir

 regard  to  the  solution  of  problems  of  Wate:
 Supply  and  Sewage  Disposal,  Electricity
 Board,  Transport  Corporation  by  constitut-
 ing  autonomous  Boards,  forthese.  Through
 you,  ।  wouid  like  to  inform  the  hon.  Home
 Minister  that  this  Bill  is  silent  about  these
 things.  Thereis  no  mention  that  under  which

 body  these  boards  will  be  functioning?  Who
 will  be  responsible  for  Delhi's  problems?
 Who  will  come  forward  to  solve  these  prob-
 lems.  The  Bill  is  silent  whether  these  will  he
 solved  in  the  Assembly  of  Delhi  or  not.

 twouldliketoremind  you  that  in  1965-66
 when  Delhi  Administration  Act  was  enacted,
 Shri  S.B.  Chavan  assured  that  Delhi  Metro-
 politan  Council  would  be  treated  at  per  with

 Assembly  and  it  was  practiced  in  several
 matters  such  as  the  Executive  Councilers
 were  invited  in  Chief  Minister's  Conference.
 In  the  same  manner  |  would  like  to  urge  that
 hon.  Home  Minister  should  make  some
 declarations  in  this  regard  in  the  House
 because  our  doubts  are  increasing.  You
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 have  stated  that  Sarkaria  Committee Report
 would  be  implemented  and  this  Report  has
 recommended  to  make  all  these  authorities

 ,  -  autonomous  bodies  which  will  be  con-
 trolled by  the  Central  Government.  We  have
 doubts  about  these  things.  |  urge  you  to
 remove  our  doubts  by  making  a  clearifica-
 tion  in  your  speech.

 Now  |  would  like  to  talk  about  this  pro-
 posed  Bill  for  Union  Territory  of  Dethi  which
 has  many  loopholes.  First  is  that  it  does  not
 Clarifies  law  and  order  situation,  Police  and
 land  rights.  There  can  be  a  detailed  discus-
 sion  on  this  controversy.  ।  do  not  want  to
 indulg@in  it.  At  least  you  should  provide  full
 authority  in  the  hands  of  Chief  Minister  who
 will  be  an  elected  head  of  Delhi.  Law  and
 order  situation  is  a  main  problem  of  Delhi.  If
 he  will  have  no  power  then  he  can  not  take
 any  effective  steps.  How  will  he  solved  these
 problem  if  he  does  not  have  this  department
 under  his  control.  As  ।  have  given  you  the

 *
 example  that  many  people  die  because  of
 ‘Sura’  but  who  will  take  decision  about  it?

 The  second  problem  is  related  to  the
 land.  After  all  what  type  of  the  assembly  is
 going  to be  constituted?  |,  therefore,  request
 you  toclarify  other  issues  also.  ।  there  is  any
 difference  of  opinion  between  Lieutenant
 Governor  of  Delhi  and  Delhi  State  Govern-
 ment  regarding  any  issue,  the  issue  will  be
 referred  to  the  Central  Government  for  its
 final  decision.  It  is  not  clear  here  whether  the
 decision  of  the  Lieutenant  Governor  of  Delhi
 will  be  valid  til!  the  decision  of  the  Central
 Government  is  not  received.  |  want  to  say
 that  some  provisions  in  this  are  not  appropri-
 ate.

 My  first  request  is  that  the  Cabinet  of
 Dethi  State  Government  should  be  given  the
 tight  to  decisions  on  all  those  matters  which
 fall  under  its  juridiction.  ह  there  is  anything  to
 be  decided  in  that  connection,  the  Minster

 should  be  empowered  for  it  and  i  the  con-
 cemed  Minister  is  present,  the  ruling  of  the
 Chief  Minister  who  will  be  elected  head  of  the
 State  should  be  observed.  Therefore,  |
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 request  you  to  make  provisions  for  ail  these
 things  in  a  democratic manner.

 Thirdly,  |  object  to  the  provision  in  the
 Bill  that  the  proposed  Delhi  Legislative  As-
 sembly  has  the  right to  make  laws  on  certain
 issues  like  N.G.O.  s  but  these  issues  fall  in
 the  jurisdiction  of  the  Central  Government
 also  and  thus,  it  can  also  make  laws  regard-
 ing  them.  It  implies  that  the  Central  Govern-
 ment  will  have  the  upper  hand  in  the  formu-
 lation of  laws.  The  people of  Delhi  will  not  be
 able  to  take  decisions.  This  is  also  undemo-
 cratic.  ॥  means  thatthe  CentralGovernment
 does  not  name  faith  in  the  peopte  of  Delhi.

 There  is  provision  in  the  Bill  that  the
 President  can  direct  the  Delhi  Cabinet.  The
 Delhi  Cabinet  will  be  obliged  to  follow  it.
 Every  Cabinet  Minister  like  the  hon.  Minister
 who  is  present  here  and  his  predecessor
 Shri  Rajesh  Pilot  directed  to  ply  three  thou-
 sand  buses  here  but  it  could  not  be  done  and
 was  refused  by  Shri  Jag  Pravesh  Chandraof
 the  Congress  only.  Therefor,  |  want  to  say
 that  this  provision  should  not  be  included  in
 this  bill  because  any  Central  Minister  can
 dictate  the  terms  to  the  Delhi  Siate  Govern-
 ment  through  the  hon.  President.

 The  Central  Government  should  have
 the  rights  concerned  with  budget.  In  the
 Vidhan  Sabha,  no  Bill  having  financial  provi-
 sions  can  be  passed  without  the  recommen-
 dation  of  the  Lieutenant-Governor.  Every
 Bill  is  supposed  to  have  certain  shortcom-
 ings.  Therefore,  proor  to  passing  the  Bill,  the
 sanction  of  the  Lieutenant  Government  will
 be  obligatory  for  almost  every  Bill  of  Delhi
 State  Assembly.  This  is  not  proper,  because
 the  President  gives  the  final  clearance.  So,
 we  have  objections  in  this  regard.

 Why  this  language  has  been  used  that
 the  President  will  appoint  the  Chief  Minster.
 Such  sentence  creates  doubts  in  the  mind.
 Therefore,  like  other  States  the  language
 here  should be  that  the  leader of  the  majority
 party  will  be  appointed  the  Chief  Minister.  मैं

 has  happened so  in  the  past  also.  When  the
 Metropolitan  Council  was  constituted,  the
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 appointed  Councilor,  belonged  to  other  than
 the  party  in  majority.

 SHRI  5.8.  CHAVAN:  Have  you  studied
 है  -०7

 SHRI  MADAN  LAL  KHURANA:  Yes  Sir.

 SHRI  5.8.  CHAVAN:  Then  it  is  alright.

 SHRI  MADAN  LAL  KHURANA:  You
 should  appoint  the  leader  of  the  majority
 party  as  Chief  Minister...(  interruptions)...  in
 the  meeting  that  day  the  Government  had
 admitted  to  dissolve  the  assembly.  In  this
 regard,  it  was  decided  for  the  period  of  three
 years.  But  now  it  has  been  amended  that  the
 concurrence of  the  Parliament is  not  neces-

 sary  for  first  year.  For  its  extension for  next
 iwo  years,  the  proposal must  be  submitted
 before  the  Parliament.  it  will  be  better  to

 extent  it  on  half  yearly  basis.

 if  these  flaws  are  removed,  this  Bill
 regarding  Assembly  would  be  effective to
 settle  the  problems  of  the  Delhi  ites.

 Since  there  is  no  setup  of  elective  rep-
 resentatives in  Delhi,  the  bureaucrats  are
 ruling  Dethi.  Therefore,  elections  in  Dehhi  is
 our  priority.  The  elections  in  Dethi  should  be
 held  immediately, so  that  the  elected.  repre-
 sentatives  of  Dethi  ean  solve  the  problems  of
 the  Delhites.  For  the  purpose only  we  are

 assembly.  Our  uktimate  goal  is  to  have  a  full
 statehood  under  whose  umbrolia,  all  of  our
 Department should  be  covered  and  the  Delhi
 ites  should  take  their  own  decisions.  Uniess,
 our  goal  is  achieved, our  struggie  will  con-
 tinue  and  ti  then  we  support  the  Bil  which
 reinstates  the  democratic  rights  of  Dethi.

 This  should  be  passed  today  only  and  the
 Government should  fulfil  its  commitment  by
 holding  elections  in  Dethi  within  6  months.

 SHRI  SAJJAN  KUMAR  (Outer  Delhi):
 Mr.  Deputy-Speaker, Sir,  SIR,  Ris  a  historic
 day  for  the  people  of  Dethi  today.  A  few
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 hours  ago  we  decided  to  give  the  Legislative
 Assembly  alongwith  a  Council  of  Ministers  to
 Dethiby  amending the  Constitution.  है  was a
 long  standing demand  of  Dethites.  They  are
 not  only  thanking  the  hon.  Prime  Minister
 and  the  Congress  but  also  praising  them.

 SHRI  RAM  NAIK  (Bombay  North):  The
 Congress  and  the  Prime  Minister  are  differ-
 ent.  (interruptions)

 SHRI  SAJJAN  KUMAR:  As  far  as  |
 remember,  Dethi  had  ben  given  aLegislative
 Assembly  and  the  Council  of  Ministers  in
 1952  by  late  Pandit  Jawahar  Lal  Nehru.  At
 that  time  the  members  of  Bharatiya  Janata
 Party,  then  known  by  the  name  of  Jana-
 sangh  called  the  Legislative  Assembly  a
 white  elephant  in  this  very  House.  This  is  on
 record.

 After  Pt.  Jawahar  Lal  Nehru  in  1952,
 Shri  P.V.  Narasimha  Rao  in  1991  not  only  ,
 fulfilled  the  commitments  of  the  Election
 manifesto by  giving  the  Legislative  Assem- |
 bly  with  the  Council  of  Ministers,  but  Shri

 Rajiv  Gandhiin  -  ...  interruptions)  Please
 wait for  a  while.  He  Also  fulfilled the  dreams

 Of  Shri  Rajiv  Gandhi  when  he  brought  about
 a  change  in  the  administrative set  up  of
 Dethi.  The  Metropolitan Council  was  consti-
 tuted  by  dissolve  the  Legislative  Assembly
 on  the  ground  that  it  will  fulfil  the  expecta-
 tions  of  the  Dethites.  But  when  Shri  Rajiv
 Gandhi  observed  that  the  Metropolitan
 Council has  failed  to  give  the  required  facili-

 ties  to  the  Dethites,  he  appointed a  Commit-
 tee  for  providing  a  new  and  effective  set  up
 for  Dethi.  By  giving  the  Legislative  Assem-
 bly  to  Dethithe  Congress  not  only  fulfilled  the
 expectations  of  Dethites,  and  the  commi-

 ment  made  in  the  election  manifesto  but  -
 fulfilled  the  dreams  of  late  Shri  Rajiv  Gandhi.
 Just  now  Shri  Khuranasaid that  a  committee
 was  constituted  forpreviding  anewsetuptor
 Dethi  only  five  days  before  the  elections  to
 the  Metropolitan  Council  and  Municipal
 Corporation.  Shri  Khurana, at  that  time  you
 were  leader  of  Bharatiya  Janata  Party  in  the
 Metropolitan  Council  and  हैं  your  party  had

 any  objection  you  should  have  resignedisam
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 the  Metropolitan  Council  but  you  were
 continuously...(/nterruptions)  Your  party  had
 been  in  the  Metropolitan  Council  and  in  the
 Municipal  Corporation  for  two  years  and  did
 not  raise  this  issue  because  you  agreed  with
 this  decision.

 Bala  Krishnan  Committee  submitted  its
 report  in  1989.  Had  your  intentions  been
 clear,  you  could  have  given  Legislative
 Assembly  to  Delhi  if  you  so  desired.  |  would
 like  to  go  back  to  1977  when  Shri  Morarji
 Desai  was  the  Prime  Minister  and  Shri  Ad-
 vani  was  in  his  cabinet.  At  that  time  also  a
 Bill  was  introduced.  Shri  Khurana  do  you
 know  why  that  Bill  was  not  passed?  It  was
 because  the  members  of  your  party  were  not
 present  inthe  House.  There  was  no  quorum.
 Your  party  did  not  want  to  give  Legislative
 Assembly  to  Delhi.

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 SHRI  JAGDISH  TYTLER:  ।  am  so  glad  that
 Sajjan  is  exposing  them.  They  should  be
 exposed.

 [Translation]

 SHRI  SAJJAN  KUMAR:  You  supported
 Shri  V.P.  Singh's  Government  in  1989.

 SHRI  MADAN  LAL  KHURANA:  Who
 did  not  give  a  Legislative  Assembly  to  Delhi
 for  the  last  30  years?

 SHRI  SAJJAN  KUMAR:  You  were  as-
 sociated  with  Shri  V.P.  Singh’s  Government.
 He  used  to  take  decision  after  consulting
 you.  Shri  Khurana,  you  are  calling  them
 fraud  but  the  Delhites  are  calling  you  a  fraud
 because  you  did  not  want  to  give  them  a

 Legislative  Assembly.  (Interruptions)

 You  have  only  been  trying  to  gain  politi-
 cal  mileage  and  misleading  the  people  of
 Delhi  by  talking  about  Legislative  Assembly.

 Shri  Khurana,  |  would  like  to  remind  you
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 about  that  discussion  which  was  held  in  a
 closed  room,  when  the  Minister  of  Home
 Affairs  called  a  meeting  of  the  Members  of
 Parliament  of  Delhi.  Shri  Jagdish  Tytler,  you
 and  I  were  also  present  there.  (/nterruptions)
 Please  listen  attentively.  At  that  time  you
 said  that  at  least  you  should  hold  the  elec-
 tions  to  the  Metropolitan  Council  and  the
 Municipal  Corporation.  On  behalf  of  our
 party  Shri  Jagdish  Tytler  and  |  said  that  it
 would  be  a  breach  of  trust  with  departed  soul
 of  Shri  Rajiv  Gandhi  and  with  election  mani-
 festo  of  the  Congress,  if  the  Legislative
 Assembly  is  not  given  to  Delhi.  You  talk  of
 Metropolitan  Council  in  the  closed  room  and
 out  of  the  room  you  say  that  you  want  state-
 hood  for  Delhi.  Your  party  does  not  want
 Statehood,  otherwise  you  could  have  done  it
 during  the  rule  of  Shri  V.P.  Singh.  Nara-
 simha  Rao  Government  not  only  fulfilled  the
 promise  of  giving  Legislative  Assembly  to
 Delhi  but  also  fulfilled  all  the  promises  made
 in  election  manifesto.

 Today,  we  are  discussing  all  issues  of
 Delhi.  ।  would  not  like  to  go  into  the  detail  but
 when  our  Government  took  over  the  reins  of
 power,  uncertainty  and  instability  was  pre-
 vailing  there.  The  economiccondition  was  in
 doldrums  and  was  known  to  all.  During  the
 last  six  months  of  its  rule  the  Congress
 Government  strengthened  the  country,  po-
 litically  and  economically.  Today  many
 countries  of  the  world  want  to  restore  their
 trade  links  with  us.  The  situation  was  so
 deplorable  that  we  had  to  mortgage  gold  to
 pay  off  debts,  but  within  six  months  we  have
 got  back  the  gold,  and  alongwith  this,  today
 we  have  thousands  of  crore  worth  foreign
 exchange  with  us.  The  recent  by  elections
 have  cleared  the  situation.  The  mandate  of
 the  peoptie  is  known  to  all  of  us.  It  is  evident
 from  the  history  of  the  last  40  years  the  ruling
 party  often  loses  the  by  elections.  it  is  the
 first  time  in  the  history  that  people  have  given
 their  mandate  in  favour  of  Shri  Narsimha
 Rao...  (interruptions)  |  would  like  to  con-
 gratulate  the  hon.  Minister  that  he  has  re-

 moved  the  discrepancies left  over  in  Bill  by
 making  an  amendment  in  the  Constitu-
 tion.
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 [Sh.  Sajjan  Kumar]

 Hon.  Khuranzji,  you  had  been  discuss-
 ing  the  daily  problems  of  milk  distribution
 DTC  and  DESU.  You  have  mentioned  spe-
 cially  that  the  number  of  DTC  buses  have
 been  reduced  but  you  have  not  referred  to
 the  heavy  losses  being  borne  by  the  Central
 Government  for  many  years  in  this
 regard....(interruptions)....  |  would  like  to
 drawn  your  attention  to  the  fact  that  Delhi
 people  are  getting  bus  services  at  cheaper
 rates  no  comparison  to  the  people  of  Uttar
 Pradesh  and  Bihar  who  have  to  pay  more  for
 it  in  their  respective  states.  We  have  pro-
 vided  many  facilities  to  the  people  of  Delhi.
 You  have  proposed  to  grant  staienood  to
 Delhi  but  the  people  do  not  want  to  bear
 heavy  financial  burden...(/nterruptions)...  If
 Delhi  had  been  granted  statehood  they  would
 have  would  have  to  bear  heavy  financial
 burden.  All  the  foreign  Embassies  are
 located  in  Delhi  V.  I.  Ps  and  foreigners  often
 use  to  visit  Delhi.  Then  all  Central  Govern-
 ment  Offices  are  situated  in  Delhi.  That's
 why  Congress  Government  had  submitted
 that  Delhi,  if  granted  statehood,  must  have
 its  own  Legislative  Assembly  and  Council  of
 Ministers.  We  welcome  such  arangements
 made  by  the  hon.  Home  Minister.

 How  I  would  like  to  draw  the  attention  of
 the  Home  Minister  to  certain  other  issues.
 Previously  three  elected  members  of  Delhi
 Metropolitan  Council  were  nominated  in  Delhi
 Development  Authority,  that  system  should
 be  restored.  Similarly  the  members  of  the
 Legislative  Assembly  who  are  the  represen-
 tatives  of  the  people,  should  also  be  kept  in
 the  autonomous  bodies,  like  DDA,  DTC,
 OMS  and  DESU.  We  want  this  assurance
 from  the  Hon.  Home  Minister  so  that  the

 problems  of  the  people  of  Delhi  can  be
 solved.  {  would  like  to  submit  that  ।  do  not
 agree  with  the  report  submitted  by  Shri  Bala-
 krishnan  which  proposes  to  constitute  nine
 corporations  in  place  of  Delhi  Municipal
 Corporation.  ह  had  been  established  in  1958
 and  given  more  powers  to  provide  more
 economic  facilities.  ।  am  of  the  opinion  that

 our  Zonal  Committees  should  be  given  more
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 powers  on  the  lines  of  statutory  bodies  but
 the  Municipal  Corporation  should  not  be
 distrubed.  Welcoming  the  proposal  of  con-
 stitution  of  a  Legislative  Assembly  in  place  of
 Metropolitan  Council,  |  would  like  to  request
 the  hon.  Home  Minister  that  the  election  of
 the  legislative  assembly  should  be  held  at
 the  earliest.  The  delimitation  work  of  botn
 the  Legislative  Assembly  and  the  Delhi
 Metropolitan  Council  should  go  on  simulta-
 neously  and  the  elections  for  both  these
 bodies  should  be  held  as  early  as  possible
 so  that  we  may  be  able  to  provide  a  demo-
 cratic  Government  to  the  people  of  Delhi  and
 may  provide  more  and  more  benefits  to
 them...(interruotions)

 1  am  going  to  conclude  in  afew  minutes.
 BJP  people  are  dreaming  to  rule  over  Delhi;
 but  Delhites  know  both  the  Congress  party
 and  the  BJP.  BJP  lost  the  elections  in
 Andhra  Pradesh  and  Karnataka  and  after
 loosing  the  elections  there  BJP  lost  the  elec-
 tion  of  Metropolitan  Council  and  D.M.C.  in
 Delhi  also  in  1983.  Even  today  on  behalf  of  ™

 the  people  of  Delhi  |  would  like  to  submit  that
 *

 people  would  again  elect  us....  (/nterrup-
 tions)...  because  they  have  faith  in  us.  They
 know  our  contribution  towards  the  develop-
 ments  made  in  Delhi.

 We  have  spent  much  more  amount  for
 the  development  of  Delhi  during  the  last
 seven  years  and  |  promise  that  we  will  make
 Delhi  more  developed  in  future.  With  these
 words,  |  once  again  thank  you.

 SHRI  TARA  CHAND  KHANDELWAL
 (Chandni  Chowk):  Mr.  Deputy-Speaker  Sir,
 we  the  Members  of  Parliament  elected  from
 Delhi  to  Lok  Sabha  are  here  to  look  after  the
 interests  of  Delhi  people  and  we  are  not
 supposed  to  make  allegations  and  counter
 allegations.  Mr.  Sajjan  Kumar  has  expressed
 his  personal  views  but  he  has  not  done

 justice  to  the  people  of  Delhi.  |  would  like to
 submit  afew  points  in  favour of  this  Bill.  Shri
 Khurana  has  rightly  pointed  out  that  elec-
 tions  have  not  been  held  in  Delhi  since  1983
 and  even  for  the  last  3-4  years  the  Dethi
 Metropolitan  Council  and  Dethi  Municipal
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 Corporation  are  not  in  existence.  In  the
 absence  of  a  democratic  set  up  in  Delhi,  the
 Central  Government  cannot  realise  the  ex-
 tent  of  difficulties  of  the  people  of  Delhi  which
 have  increased  to  lot  during  the  last  three  to
 four  years  only.  Only  the  people  of  Delhican
 realise  the  problems  being  faced  by  them.

 That  was  the  main  reason  behind  their
 demand  for  stzishood  to  Delhi.  People  of
 Delhi  specially  Bhartiya  Janata  Party  have
 fought  for  this  during  the  last  three  to  four
 years.  The  party  launched  agitations  and
 staged  dharnars.  As  a  result  the  Central
 Government  have  been  forced  to  introduce
 this  Bill.  People  know  as  to  why  the  Con-
 gress  Government  does  not  want  to  hold  the
 elections  in  Delhi.  ॥  1s  because  it  knows  well
 that  it  would  not  come  to  power  if  the  elec-
 tions  are  held.  But  how  long  can  they  post-
 pone  it.  This  Bill  has  been  introduced  as
 result  of  strong  demand  made  by  the  people
 of  Delhi.  The  people  expected  that  Delhi
 would  be  granted  full  statehood.  It  would
 have  its  Legislative  Assembly  in  consonance
 with  peopie’s  expectations  with  full  powers.
 This  Bill  is  incomplete.  Itis  just  like  atoy.  The
 Delhi  ites  have  been  cheated.  It  is  just  like
 the  case  when  a  father  puts  As.  12  lakh  ina
 coffer  and  informs  his  son  that  he  has  put  the
 coffer  in  the  latter's  room  but  he  would  con-
 tinue  to  keep  the  key  with  him.  Though  Delhi
 has  been  given  an  Assembly,  all  powers
 have  been  retained  by  the  Centre.  It  proves
 that  the  Congress  Party  and  the  Central
 Government  did  not  want  that  the  powers
 they  are  enjoying  should  be  transferred  to
 the  people  of  Delhi.

 Mr.  Deputy  Speaker,  Sir,  ।  find  one  more
 conspiracy  in  it.  Elections  to  Delhi  State
 Assembly  and  Municipal  Corporation  of  Delhi
 would  be  held  simultaneously.  !  thought  that
 the  Government  would  be  wise  enough  to
 make  amendments  in  the  Delhi  Municipal
 Corporation  Act,  which  has  become  pretty
 old,  alongwith  this  Bill.  When  the  hon.  Home
 Minister  announced  that  elections  in  Delhi
 would  be  ‘held  within  6  months,  it  is  certain
 that  action  for  delimitation  of  constituencies
 would  also  be  taken.  Delhi  Assembly  will
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 have  70  seats.  Delhi  Municipal  Corporation
 should  have  140-150  seats  accordingly.  How
 will  it  he  done  without  necessary  amend-
 ment?  That  Bill  would  perhaps,  he  brought
 forward  inthe  next  session.  Till  such  time  no
 delimitation  could  take  place.  In  this  way
 several  months  will  pass  again.  |  again
 doubt  it.  They  have  fulfilled  their  promise  by
 bringing  forward  a  Bill.  ।  am  apprehensive
 that  this  Bill  will  he  able  to  achieve  its  objec-
 tive  because  there  is  a  serious  lacuna  in  it.
 Sofar  as  development  of  Delhiis  concerned,
 D.D.A.  is  the  backbone  of  Delhi.  Such  an
 important  body  should  be  put  under  the
 control  of  Delhi  Administration,  |  would  like  to
 cite  an  example  in  this  regard.  The  first
 Master  plan  of  Delhi  was  prepared  in  Octo-
 ber  1961  and  it  was  completed  in  1981.  The
 second  plan  should  have  started  in  1982.
 But  it  is  a  black  chapter  in  the  history  of  Delhi
 that  the  second  master  plan  could  not  be
 prepared  from  1981  to  1990.  Even  now
 plans  for  15  zones  have  not  yet  been  final-
 ised.  Perhaps  it  will  take  3  more  years.  -  is
 a  joke  with  Dethi  ites.  ॥  is  ironic  that  DDA,
 which  constructs  bridges,  roads  and  under-
 takes  other  developmental  activities  in  Delhi,
 is  not  being  put  under  Delhi  Administration.
 in  this  way  the  people  of  Delhi  have  been
 deprived  of  their  rights  to  express  their  views
 through  their  elected  representatives.  What
 can  be  more  unjust  that  the  Second  Master
 plan  of  Delhi  could  not  be  prepared  from
 1981  to  1990.  No  action  has  been  taken  in
 this  regard.  Mr.  Deputy  Speaker,  Sir,  the
 same  is  the  position  with  law  and  order
 situation.  It  is  deteriorating  day  by  day.
 According  to  list  ।  and  ॥  of  the  Vil  Schedule
 of  the  Constitution  Law  and  Order  is  a  State
 subject.  The  Lt.  Governor  of  Arunachal
 Pradesh  has  ben  given  this  power  by  an
 amendment  in  article  371  of  the  Constitu-
 tion.  Why  this  power  cannot  be  given  to  the
 Lt.  Governor  of  Delhi?  He  is  arepresentative
 of  the  Central  Government.  By  authorising
 the  Lt.  Governor  to  exercise  these  powers,
 the  Central  Government  would  have  retained
 its  respectful  position  and  rights.  The  Chief
 Minister  and  Home  Minister  of  Delhi  would
 have  been  answerable to  the  peopie  of  Dethi.
 Acommon  man  today  does  not  know  whether
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 [Sh.  “Zara  Chand  Kahandelwal]

 law  and  order  is  the  subject  of  the  Union  or
 its  Home  Minister.  Whenever the  situation

 will  deteriorate,  though  it  is  Central  Govern-
 ment’s  responsibility, the  Chief  Minister  and
 the  Home  Minister  of  Delhi  will  be  blamed.
 So  ।  request  the  hon.  Home  Minister  to  put
 DDA,  Law  and  order  and  utility  services
 under  Dethi  Administration.  There  is  still
 time.  -  is  very  important.

 Mr.  Deputy  Speaker,  Sir,  Dethihas  been
 given  70  seats.  Its  population  is  1  crore.  In

 this  way  1  lakh  35  thousand people  will  have
 one  representative.  Even  if  we  go  by  the
 Sarkaria  Commission  Report  there  should

 have  been  84  seats,  though  this  number  is
 also  not  sufficient.  |  cannot  understand  why
 the  rights  of  the  people  of  Dethi  are  being  of
 infringed?  The  Government does  not  wish  to
 provide  various  facilities  to  the  people  thereby
 making the  elected  representatives  answer-
 able  to  the  people of  Delhi.

 Mr.  Deputy  Speaker,  Sir,  other  points
 will  come  up  for  discussion  at  the  time of
 clause  by  clause  consideration.  Now |  can

 say  only  this  much  that  |  do  not  agree  to  this
 Bul.  We  had  made  a  promise  to  the  people
 of  Dethi  to  compel  the  Central  Government
 to  hold  elections  in  Delhi  after  reaching
 Parliament.  We  are  happy  that  we  have
 fulfilled our  promise.  May  God  help  them
 fulfil  their  promises  they  have  made  to  hoid
 elections  in  Delhi  within  6  months.

 [English

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 (SHRI  -  TYTLER):  Mr.  Deputy
 Speaker,  Sir,  |  whole—heartedly support  the
 Bill  introduced by  the  hon.  Home  Minister.
 The  proposed  Bill  will  undoubtedly go  a  long
 way  in  tulfilfing  the  aspirations  of  the  people
 of  Defhi  and  in  proving  that  ।  is  only  the

 Congress  ही]  whichcah  live  upto  its  promises
 for  realising  the  dreams  of  the  people  of  this
 city  and  of  this  country.
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 ॥  -  glad  that  my  colleague  Shri  Sajjan
 Kumar  has  mentioned  that  it  was  a  promise
 which  was  made  in  our  manifesto  by  Shri
 Rajiv  Gandhi,  our  fate  Prime  Minister  and
 that  promise  has  now  been  fuifilled  by  our
 Prime  Minister and  the  Home  Minister  and
 we  want  to  thank  them  for  this.

 Sir,  Dethiis  not  only  the  capital  of  modern
 India,  but  it  is  also  a  unique  city  which  has
 dominated  the  political  fortunes  of  this  coun-

 try  for  as  long  as  we  know the  history of  this
 country.  The  great  monuments  of  this  city
 bear  testimony  to  the  fact  that  the  history  of
 the  city  and  its  role  in  national  politics  is
 steeped  into  the  antiquities  of  history,  and
 old  as  the  purana  Qila  and  as  recent  as  this
 very  Parliament  House.  Everyone  will  agree
 with  me  when  I  say  that  Dethi  not  orily  has  a
 history  of  its  own,  but  also  a  culture  of  its
 own.  This  culture  and  history  of  Delhi  has
 evolved  over  centuries  and  contains  a  gen-
 erous  mixture  of  all  the  great  cultures  that
 have  formed  the  history  of  India.  ॥  is  a
 crucible  of  history  which  has  made  Delhi
 today  a  modern  city  with  ancient  heritage,  a
 vibrant  trading  centre,  an  educational  centre
 of  excellence  and  most  of  all  a  sample  of
 India’s  secularism,  with  people  from  diverse
 regions,  diverse  religions  and  different  cul-
 tures  living  in  the  city  in  a  unified  Indian
 personality.

 है  is  my  plea  that  any  Bill  which  seeks  to

 grant  a  new  political  form  of  organisation to
 the  city  must  take  into  consideration that  it  is
 this  culture  which  we  have  to  preserve.  It  is
 this  culture,  heritage,  traditions  and  secular-
 ism  that  we  have  to  preserve.  At  the  same
 time,  we  have  to  give  a  form  of  administra-
 tion  which  will  allow  for  the-orderly  and  brisk
 development of  this  Cty  State.  This  devel-
 opment  musttake  intoconsideration all  areas
 of  Dethi.  मैं  is  after  all  the  need  of  all  portions
 of  Dethi;  whether  old  of  new,  whether  con-
 gested  or  otherwise;  to  receive  due  attention
 of  the  Government which  will  be  formed  in
 Delhi.

 20.00  hrs
 1,  therefore,  hold  that  just  as  at  present
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 each  Lok  Sabha constituency in  Dethi  has
 been  given  equal  representation,  and  the

 new  Assembly  should  also  contain  an  equal
 number  of  representatives  from  each  Lok
 Sabha  constituency.  Sir,  this  will  only  en-
 sure  fair  representation  of  all  people  from  ail

 States  who  have  come  and  settled  in  this
 Dethi  and  equal  chance  for  development of
 all  areas  of  Delhi  and  this  will  be  the  only
 method  by  which  we  shall  be  able  to  main-
 tain  the  culture  of  Delhi,  its  heritage  and  its
 tradition.

 There  are  a  number of  problems  facing
 Delhi.  These  include  law  and  order,  supply
 of  water  about  which  any  friend  and  col-
 league,  Shri  Sajjan  Kumar  mentioned,  Shri
 Madan  Lal  Khuranaji  also  mentioned,  elec-
 tricity,  organisation  of  civil  amenities,  devel-
 opment  of  the  city,  rampant  industrialisation
 and  consequent  pollution  etc.  The  primary
 need  for  ensuring  peaceful  co-existence
 and  whole—hearted  attention to  development
 is  the  requirement  of  maintaining  law  and
 order  and.to  design  administrative  systems
 which  can  deliver  goods  to  the  people  of
 Dethi.  ।  would,  therefore,  urge  that  there
 should be  a  complete  review of  the  law  and
 order  machinery  in  the  Capital  and  if  so
 required,  a  review  of  the  Police  Commis-
 sioner  system  itself.  The  law  and  order
 machinery  must  be  made  more  effective  so

 that  peaceful  development can  take  place  in

 this  city.  Delhi  has  been  the  victim  of  turmoil
 a  number  of  times  in  history,  so  much  so  that
 its  name  has  been  changed  at  least  seven
 times.  However,  each  time  any  turmoil  has

 affected  Delhi,  it  had  a  far-reaching effect  on
 the  political  fortunes  of  this  country.  We,
 therefore,  must  take  all  measures  to  pre-
 serve  law  and  order  effectively  in  this  grow-
 ing  and  buzzing  metrapolttan  city.

 1  would  like  to  place  certain  suggestions
 for  the  views  of  the  Members  of  this  august
 House.  This  Bill  gives  a  very  detached
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 stressing  this  national  capital  territory  has

 been  associated  very  long  with  the  concept
 of  the  name  called  ‘Delhi’  and  which  denotes
 volumes  in  terms  of  culture,  in  terms  of
 tradition  and  in  terms  of  history.  Therefore,
 the  name  ‘Delhi’  must  not  be  singularly
 missed  out  whenever  mention  of  the  na-
 tional  capital  territory is  made.  ।  know,  Sir,
 that  you  are  doing  it,  for  which  we  are  व
 thankful  to  you.  By  advancing  a  form  of
 political  and  administrative  organisation
 which  will  be  based  on  the  basic  tenets  of
 democracy  it  will  reflect,  through  its  mem-
 bers,  the  hopes,  aspirations,  needs  and
 urgent  demands  of  the  people  of  Delhi.  itis,
 therefore,  necessary  that  all  decisions  taken,
 as  envisaged  in  Section 41,  Clause  3,  should
 take  into  consideration  the  views  of  the  Chief
 Minister,  and  therefore,  i:  must  be  stipulated
 that  before  taking  any  decision,  L.G.  should
 discuss  the  matter  with  the  Chief  Minister.
 Third,  it should be  a  part  of  the  legislation  that
 three  representatives,  like  Shri  Sajjan  Kumar
 hand  mentioned,  of  the  Legislative  Assem-

 bly  of  Delhi,  who  are  so  elected  by  the
 Members  of  the  assembly  from  among  them-
 selves  by  the  method  of  proportional  repre-
 sentation,  should  be  allowed  to  be  Members

 of  the  Dethi  Development  Authority,  in  order

 to  ensure  that  land  utilisation  in  this  city  State
 is  done  in  a  well  coordinated  manner  reflec-
 tive  of  the  requirements of  the  people.

 Lastly,  every  State  has  State  Planning
 Board  and  various  other  forms  of  organisa-
 tion  for  coordinating  the  activities  of  local

 official  organisations which  play  a  role  in  the
 governance of  the  State.  Delhi will  be  a  city
 State  with  its  own  peculiar  problems  of  ur-
 banisation.  बे  may, therefore, be  desirable  to
 add  a  new  Section  that  if  the  local  bodies  are
 notgoing  to  the  Assembly,  then  there  should
 be  a  coordinating  board  under  the  Chair-
 manship of  the  Chief  Minister,  which  shail

 include  Chief  Executive  of  all  local  authori-
 ties,  autonomous bodies  and  various  Minis-
 tries,  as  may  be  considered  necessary  on

 the  Board.  To  remind  you,  of  only  afew  local
 authorities  and  autonomous bodies  भा  Delhi,
 we  have  a  Delhi  Development  Authority,
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 Municipal  Corporation,  New  Delhi  Municipal
 Committee,  Delhi  Water  Supply  and  Sewer-
 age  Disposal  Undertaking,  Delhi  Electricity
 Supply  Undertaking,  Delhi  Transport  Corpo-
 ration,  Delhi  Contonment  Board,  Delhi  Milk
 Scheme,  Delhi  Police,  Delhi  Urban  Arts
 Commission  and  Mother  Dairy.  Besides
 these,  there  are  also  the  various  Ministers
 and  their  own  wings,  like  the  Land  Develop-
 ment  Office.

 Sir,  financial  powers  should  be  given  to
 the  Assembly,  especially  in  those  cases
 which  do  not  require  PIB  approval.  The
 Assembly  should  also  be  given  power  to
 create  Plan  and  Non-Plan  posts  upto  the
 level of  additional  Secretary.  This  willheip  in
 giving  adequate  promotional  avenues  to  the
 technical  personnel.  All  development  be-
 gins  with  capital  works.  Therefore,  Delhi
 should  have  its  own  Public  Works  Depart-
 ment,  Just  as  Arunachal  Pradesh  had  one
 when  it  was  a  Union  Territory.  This  will  also
 help  in  expeditious  completion  of  projects.
 (Interruptions)

 I  do  not  want  to  get  into  any  argument.
 Please  do  not  spoil  a  beautifu:  Bill  which  the
 Delhi  people  were  wanting  for  a  very  long
 time  by  getting  into  a  very  different  kind  of

 argument.

 Sir,  |  would  like  to  tell  in  the  end  that
 Delhi  has  beautiful  people  and  they  come
 from  the  beautiful  country.  We  want  peace
 and  we  want  this  Bill  to  be  passed.  With
 these  words,  ।  support  this  Bill.

 SHRI  CHINNASWAMY  SRINIVASAN
 (Dindigul):  Mr.  Deputy  Speaker,  Sir,  |wish  to

 say  a  few  words  on  behalf  of  AIADMK  on  the
 Bill  which  seeks  to  provide  a  Legislative
 Assembly for  the  Union  Territory of  Delhi.

 Sir,  we  believe  in  democracy.  We  are

 realising  the  dreams  of  Mahatma  Gandhi

 and  Nehru  in  strengthening  our  democratic
 bodies.  That  is  why  the  Government  has
 come out  with  this  Bill.
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 The  BJP  which  banked  upon  JanataDai
 could  not  get  Statehood  for  Delhi  from  Shri
 V.P.  Singh,  because  Shri  V.P.  Singh  does
 not  believe  in  democracy  and  deprived  Delhi
 of  a  democratic  institution.  That  is  why
 people  rejected  Shri  V.P.  Singh  just  like
 people  rejected  Shri  Karunanidhi  in  Tamil
 Nadu.  He  also  did  not  believe  in  democracy.
 Therefore,  all  of  us  in  the  House  must  unani-
 mously  support  the  Bill  which  provides  for  a
 democratic  institution  in  Delhi.

 Delhi  is  the  capital  of  India.  In  the
 capital,  if  we  do  not  have  democratically
 elected  body,  how  can  we  claim  that  India  is
 a  democratic  country?  Therefore,  this  Bill
 has  to  be  urgently  enacted.  In  the  Constitu-
 tion  (Amendment)  Bill,  it  is  mentioned  that  it
 will  come  into  effect  from  a  date  the  Central
 Government  would  appoint.  |  request  that
 the  Government,  in  the  interest  of  democ-
 racy,  to  specify  a  date  so  that  the  people  are
 not  in  doubt  that  the  provisions  of  the  Bill  will
 not  be  implemented.

 Delhi  has  so  far  been  ruled  by  officials.
 The  people  of  Delhi  has  the  misfortune  of
 running  from  pillar  to  post  for  getting  small
 things  done.  There  is  no  forum  where  the
 people's  rights  could  be  supported.  ।  is  the
 Officials  who  matter  and  who  pull  the  strings.
 ॥  ।  the  officials  raj.  With  this  Bill,  the  officials
 raj  will  go.  ।  thank  the  Prime  Minister  for
 bringing  in  the  legislation  with  balanced
 provisions.  Delhi  is  fast  expanding  territory
 with  varied  activities.  The  Constitution  Bill
 limits  the  Council  of  Ministers  to  one-tenth  of
 the  total  membership  of  the  Assembly.  That
 means  there  can  be  only  seven  Ministers.
 Seven  Ministers  will  not  be  able  to  look  after
 the  vast  Delhi  territory.  This  ceiling  should
 be  removed.  Instead  of  this  novel  provision,
 the  Government  should  introduce  a  very
 progressive  provision  of  reserving  10  per
 cem  of  the  seats  for  women.  in  this  capital
 territory,  if  such  a  reservation  for  women  is

 given  in  the  Legislative  Assembly,  it  would

 go  a  long  way  in  achieving  our  social  objec-
 tives.

 in  the  last  Lok  Sabha,  an  hon.  Member
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 tabled  a  Bill  for  reservation  of  seats  for
 women  in  Legislatures.  But  that  Bill  has
 lapsed.  Acountry’s  progress  is  known  by  the
 status  of  women.  Tamil  Nadu  has  pro-
 gressed  so  well  that  it  is  now  having  a
 women  as  the  Chief  Minister.  This  is  a  matter
 of  pride  for  the  Tamils  Likewise  the  capitals
 should  also  be  proud  be  reserving  sets  for
 women  in  the  Assembly.  This  would  boost
 our  image  abroad.  A  Constitution  amend-
 ment  Bill  should  be  brought  forward  for  re-
 serving  10  per  cent  of  seats  for  women  in
 Parliament  and  State  Legislatures.

 With  this  appeal,  |  conclude  my  speech
 by  supporting  this  Bill.

 SHRI  E.  AHAMED  (Manjeri):  Mr.
 Deputy—Speaker,  Sir,  on  behalf  of  my  Party,
 Indian  Union  Muslim  League,  |  welcome  the
 Bill  moved  by  the  hon.  Home  Minister.  Today
 will  remain  a  red  letter  day  in  the  annals  of
 Delhi  if  the  august  House  gives  approval  to
 this  Bill  which  provides  Delhi  an  elected
 legislative  body.

 The  decision  of  this  Government  is  not
 only  laudable  but  also  a  unique  one.  Nor-
 mally  a  Bill  like  this  would  have  been  referred
 to  as  Joint  Committee  to  make  it  more  per-
 fect  one.  But  that  process  has  been  dis-
 pensed  with  so  as  to  have  the  people  of  Delhi
 an  elected  body  as  early  as  possible.

 May  |  just  submit  to  the  hon.  Home
 Minister,  through  you,  two  matters.  Firstly,  |
 would  request  the  Home  Minister  that  when
 there  will  be  delimitation  of  the  constituence
 as  provided  in  the  Bill,  the  Government  should
 ensure  that  the  delimitation  should  be  very
 much  scientific  taking  into  account  all  the
 aspects.  |  do  not  want  to  elaborate  on  this.

 Secondly,  there  is  a  sizeable  population
 in  Delhi  whose  mother—tongue  is  Urdu.  Their
 language,  Urdu  should  be  respected  by  the
 future  administration  of  Delhi.  The  Govern-
 ment  should  also  endeavour  to  give  Urdu  its
 right  place  in  Delhi  educational  institutions.

 Delhihasarich  cultural  heritage.  Delhi's
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 cultural  heritage  is  the  national  heritage.
 That  cultural  heritage  of  Dethi  which  is  as
 strong  as  Red  Fort,  as  tallas  Qutab  Minar  will
 always  enshrine  and  enrich  the  Indian  cul-
 ture.

 Once  again,  ।  welcome  this  Bill  whole
 heartedly.

 [  Translation}

 “SHRI  LAL  K.  ADVANI  (Gandhi  Nagar):
 Mr.  Deputy—Speaker,  Sir,  |  rise  to  support
 this  Bill.  Overthe  year,  all  the  political  parties
 have  given  various  assurances  in  their  elec-
 tion  manifestos  about  the  status  of  Delhi.
 One  might  have  assured  to  grant  it  the  status
 of  a  full  fledged—State,  while  the  other  might
 have  assured  to  provide  to  it  a  Legislative
 Assembly  only.  But  the  greater  common
 denomination  is  for  a  Legislative  Assembly.
 But  in  spite  of  there  being  a  greatest  com-
 mon  denomination,  Shri  Sajjan  Kumar  is
 right  when  he  says  that  the  election  mani-
 festo  of  his  party  was  prepared  in  1980  and
 today  in  1991  the  greatest  common  denomi-
 nation  factor  is  being  accepted  by  Parlia-
 ment.  The  main  reason  for  it  is  that  some  of
 us  have  all  along  been  firm  on  our  stand  and
 exerted  pressure to  get  this  work  done.  When
 the  Government  announced  to  bring  forward
 some  Bills  in  the  House  in  the  beginning  of
 this  session,  there  was  no  proposal  or  Bill
 regarding  the  provision  of  a  Legislative
 Assembly  for  Delhi.  Soon  after  the  session
 commenced,  ।  along  with  my  colleagues  and
 M.P.s.  from  Delhi  called  on  the  Prime  Minis-
 ter  and  pointed  out  to  him  that  we  have
 difference  of  opinion  on  this  issue.  Our  party
 is  of  the  view  that  Delhi  should  be  given  the
 status  of  a  full-fledged  State  but  it  has  been
 the  opinion  of  their  party  for  years  that  only
 the  Legislative  Assembly  will  be  sufficient
 here.  Even  the  former  Chief  Executive
 Councillor  of  Delhi  wanted  Delhi  to  remain  a
 union  territory  from  financial  point  of  view.
 He  held  that  if  Delhi  continued  to  remain  as
 union  territory,  he  will  be  getting  finance  but
 after  Delhi  to  made  a  State  he  will  not  be  able
 to  create  finances  from  his  own  resources
 required  forthe  developmentof  Delhi.  Hence,
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 only  a  Legislative Assembly  will  be  more
 beneficial  to  Delhi.  He  has  always  been

 saying  so  and  it  has  been  his  opinion  and  his
 Opinion has  its  own  weightage.  |  would  like

 to  submit  in  brief  why  are  we  in  favour  of
 granting Delhi  a  statehood.  But  we  placed it
 before the  Prime  Minister that  if  a  minor
 difference  of  opinion  leads  to  postponement
 of  elections in  Dethi  since  1983 and  if  the
 responsibility of  125  or  150  Members  comes
 to  our  Seven  Lok  Sabha  Members  to  look

 after  the  day  to  day  problems  of  water  and
 sanitation,  it  will  be  an  injustice  to  the  busi-
 ness  of  Parliament  as  well  as  to  the  citizens
 of  Dethi.  We,  therefore,  demand  the  Gov-

 emment  to  hold  elections  here  immediately,
 or  if  the  Government thinks  it  reasonable  to
 given  anything  to  the  citizens  of  Delhi,  if

 nathing  more  than  the  -. Assembly,
 it  should  be  given  to  the  citizens  of  Dethi  and
 the  issue  settled.  With  these  demands we
 met  him  and  the  very  first  day  he  held  our
 demands  justified  and  assured  us  of  the
 consideration of  our  demand  by  the  Govern-
 ment.  Moreover,  you  know  that  we  and
 especially  my  cofleagues  from  Delhi  con-
 stituencies have  been  continuously  raising
 this  issue  and  putting  pressure.  When a
 working  day  was  lost  due  to  demise  of  one  of
 our  colleagues, a  problem  arose  yesterday.
 We  agreed  even  to  pass  the  Constitution
 (Amendment)  Bill  without  discussing  it.  ।

 admit  that  the  population of  Delhi  has  be-
 come  very  large  i.e.  about  85  lakh.  Just  now
 our  colleague  was  emphasising to  give  proper
 attention to  Urdu  also  in  Delhi.  |  would lke  to
 submit  that  Delhi  is  a  mini  india  and  the
 Government of  Delhi  will  have  to  pay  atten-
 tion  to  all  the  languages  of  India.  Schools  for
 the  studies  of  languages  like  Tamil  Telugu,
 Kannad,  Malyalam,  Bengali,  Orissa,  Assa-

 mese  have  already  been  opened  here.  At

 least  it  should  be  felt  that  Delhi  belongs  to  all
 who  live  here  and  there  should  no  be  dis-
 crimination on  the  basis  of  language.  -  is  all

 right  that  the  population  of  Delhi  is  a  floating
 population  because  most  of  the  people  are
 Government  setvants.  Stil  people from  a  all
 over  india  have  settled  here  permanently.  it
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 could  be  that  the  population  of  Defhi  has
 increased  after  partition.  Once  it  appeared
 the  population  growth  has  stopped  but  now

 itis  not  so.  Sometimes  it  seems that  people
 from  Bihar  are  dominating in  some  parts  of
 Dethi.  Whichever  Government  comes  to
 power,  it  will  have to  keep  in  mind that  Delhi
 is  India  in  ts  miniature.  Delhi  is  mini  India.
 inspite  of  that  if  the  Government  ruling  the

 entire  country  rules  over  Debhi it  will  negelect
 in  its  duties  as  a  national  Government and
 will  do  injustice  to  the  people.  Delhi  has
 mostly  been  under  the  direct  contro!  of  the
 Central  Government.  If  the  Central  Govern-

 ment  again  puts  it  under  its  control  it  is  the
 bureaucracy  which  will  govern  Delhi  instead
 of  people’s  representatives.  This  is  the
 position of  Delhi  as  on  date.  We  have  been
 making  demands  for  holding  the  elections

 for  changing  that  situation.  But  Ido  not  think
 that  there  will  be  any  major  change  in  the
 situation  after  passing  this  Bill.  Of  course,
 there  will  be  some  change.  Therefore,  my
 triend  said  that  he  is  supporting  the  Bill  under
 protest.

 ।  also  agree  that  this  movement  will
 continue  further.  How  many  Union  Territo-
 ries  were  there  in  India?

 [Engksh)

 Goa  was  a  Union  Territory;  Arunachal
 Pradesh  was  a  Union  Territory;  Mizoram
 was  a  Union  Territory  and  Meghalaya  was  a
 Union  Territory.

 ।  Translation)

 All  these  including  Mizoram,  Meghalay
 etc.  which  were  Union  Territories  earlier  had
 a  population  of  hardly  5  lakhs,  6  lakhs,  10
 lakhs,  11  lakhs  or  12  lakhs  and  Goa  had  a
 population,  of  1520  lakhs  at  the  maximum
 (interruptions)

 So  far  |  can  remember,  Sikkim  was  a

 state  from  the  very  beginning.  है  was  already
 astate  at  the  time  of  its  merger.  Gradually,  it
 was  decided  that  all  the  Union  Territories

 should  become  States  and  should  not  re-
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 main  az  Union  Territories.  The  reasonis  that
 as  long  as  they  were  Union  Territories  their
 elected  representatives  did  not  have  the
 feeling  that  they  were  governing.  Though
 they  adorned  the  posts  and  were  provided
 cars  with  red  lights  and  important  decisions
 were  passed  by  the  Legislative  Assemblies,
 no  decision  could  be  implemented  if  the
 officers  of  the  Central  Government  sitting  at
 Delhi  said  ‘no’  to  it.  The  matter  thus  virtually
 ended  there.  This  resulted  in  a  continuous
 right  between  them  and  the  centre.  The
 agitation  in  Goa  and  other  places  had  been
 going  on  for  the  same  reason.  Pondicherry
 is  also  demanding  statehood.  I  can  foresee
 that  the  time  is  not  far  behind  when  Shri
 Chavan  will  agree  to  grant  statehood  to
 Pondichery  and  Debhi  also.

 SHRI  MANORANJAN  8अ  (An-
 daman  and  Nicobar  Islands):  You  have  for-
 gotten  about  rest of  the  Union  Territories,  Mr.
 Leader of  Opposition,  you  have  forgotten  the
 case  of  our  Territory.  How  will  it  do?

 SHRI  LAL  K.  ADVANI:  The  position  of

 Chandigarh  is  the  same  as  that  yours.  |  am
 talking  of  all  those  places  where  there  is  no
 elected  Government.  ।  think  that  the  popula-
 tion  of  Chandigarh  is  more  than  that  of  La-
 kshdweep,  which  was  once  the  population  of
 Nagaland.  it  could  be  that  the  population
 increased  in  1991.  Therefore  this  tendency
 was  always  there  and  the  tendency  of  hand-

 ing  over  the  Government to  the  people  by
 reposing  trust  on  them  is  decreasing.  It  is
 said  that  this  Bill  is  based  on  the  recommen-
 dations  of  Balkrishanan  Committee  and
 roughly  speaking  it  based on  the  recommen-
 dation  of  the  above  committee  only.  When
 he  analysed  the-problems  of  Delhi,  he  wrote
 a  full  chapter  on  it.

 [English]

 “Drawbacks  and  Deficiencies  in  the
 Existing  set  up.”

 [Transiation}

 He  drew  a  list  of  such  drawbacks.  The
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 first  and  foremost  among  them  is  the  ab-
 sence  of  a  nodal  authority.  ॥  is  the  authority
 which  takes  decisions.  In  the  absence  of
 that  authority  there  are  disturbances  in  Delhi.
 He  gave  top  priority  to  nodal  authority  and  he
 was  absolutely  right  in  making  this  assess-
 ment.  He  said  that...

 [English]

 "The  administration  of  Dethi  functions
 through  the  Administrator  in  some  matters
 and  through  the  various  union  Ministries  in
 some  others”.

 ।  Translation]

 The  administration  of  Delhi  functions
 like  an  Administrator  in  some  matters  and  in
 others  through  the  various  union  Ministries,
 for  example.  Education  Ministry,  Transport
 Ministry,  Health  Ministry  etc.  All  the  Minis-
 tries  have  their  interference  in  the  admini-
 stration  of  Delhi  and  the  Administrator  too.
 Along  with  the  Administrator  there  is  an
 Executive  Council.  ॥  commanded:

 [English]

 “The  Administrator  also  acts  in  this  dis-
 cretion  in  some  matters  and  with  the  assis-
 tance  and  advice  of  the  Executive  Council  in
 some  other  matters.  As  aconsequence of  all
 this,  the  authority  of  Government  in  Delhi  is
 depressed  and  there, is  no  single  nodal  au-
 thority  to  deal  with  all  affairs  relating  to  the
 administration  of  Delhi.

 [Translation]

 This  has  been  attributed  as  a  major
 reason.  ।  would  like  to  know  from  the  hon.
 Home  Minister  whether  this  Bill  brings  forth
 any  solution  to  the  present  main  problem.
 The  answer  is  ‘No’.  |  think  there  will  be  no
 change  in  the  circumstances.  The  Minis-
 tries’  interference  will  continue  to  go  on.
 Then  Leftieunant  Governor  would  interfere
 in  the  administration  of  Delhi.  Then  there  is
 Council  of  Ministers  to  make  interference  in
 place of  Executive  Council.  Now  there  is  one
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 difference  which  is  noteworthy.  Metropoli-
 tan  Council  had  not  been  empowered  to
 enact  any  law,  it  used  to  pass  the  Bills  only.

 Since  1966,  when  the  Delhi  Metropoli-
 tan  Council  came  into  existence,  Ihave  been
 associated  with  it  as  its  member.  Then  after
 its  formal  consitution  |  had  been  its  Chair-
 man,  President  of  three  years  from  1967
 before  being  elected  to  Parliament.  That  is
 why  I  know  all  of  its  nooks  and  corners.  All
 the  formalties  were  used  to  be  exercised  for
 passing  the  Bills  as  in  being  exercised  in  Lok
 Sabha,  but  these  Bills,  never  took  the  form  of
 enactments.  They  were  sent  to  parliament
 for  approval.  tft  is  a  long  story  to  tell  how
 many  Bills  had  been  passed  by  Delhi  Metro-
 politan  Council  and  how  many  of  them  actu-
 ally  got  the  shape  of  law.  Now  after  the
 constitution  of  Legislative  Assembly  the  situ-
 ation  will  be  somewhat  different.  |  would  like
 to  raise  an  objection  as  to  why  the  subjects
 of  Police,  Public  order  and  land  have  been
 exclusded  from  the  jurisdiction  of  the  Legis-
 lative  Assembly  when  everywhere  in  the
 advanced  world  like  New  York  and  Londan
 these  departments  are  being  entrusted  to
 the  Corporation.

 [English]

 The  police  is  looked  after  not  by  Central
 Government.  In  New  York,  it  is  looked  after
 not  by  the  State  Gevernment  there,  it  is
 fooked  after  by  the  Corporations.

 [Translation]

 The  police  force  is  looked  after  by  the
 Mayor.  But  here  in  India  since  the  period  of
 British  rule  an  impression  has  been  devel-
 oped  that  the  elected  representatives  are
 not  capable  to  control  the  police  force  etc.
 and  they  will  defintely  make  mess  of  the
 things.  Everyone  whoscever  is  in  contro!  of
 the  centre,  thinks  in  the  same  term.  |  con-
 sider  it  the  inherent  shortcomings  of  the

 whole  system.  No  orieis  prepared to  believe
 on  the  public.  This  is  the  question  of  Delhi
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 but  |  go  a  step  further  that  the  Over  Centri-
 alisation  has  created  disstrubances  even  in
 the  Centre~State  relations.  As  they  have
 mentioned  two  things—one  is  ‘absence  of
 nodal  authority’  and  the  second  one  is  ‘con-
 fusion  as  to  jurisdiction’.  This  is  the  resutt  of
 the  same.  |  will  not  read  the  whole  thing.
 From  the  headings  only,  !  will  try  to  point  out
 the  shortcomings  of  the  present  set  up.
 Common—man  cannot  under  stand  the  term
 “confusion  to  jurisdiction”.  Thirdly  they  have
 mentioned  ‘over—centralisation’.
 Over-Centralisation  is  not  only  the  issue  of
 Centre—Delhi  relations  but  it  is  the  issue  of
 Centre—State-relations  also.  Centre  does
 not  have  faithin  the  abilities  of  States.  Centre
 believes  that  it  would  not  be  able  to  tackle
 this  problem  efficiently.  Therefore,  a  Central
 authority  should  monitor  it.  Therefore,  the
 Centre  itself  should  keep  these  rights,  exclu-
 sively.

 The  fourth  factor  is  the  “lack of  adc  quate
 financial  powers”.  |  do  not  find  any  remedy
 to  these  four  maladies  in  the  Bill.  Therefore
 |  understand  that  the  Government  should
 ponder  over  it  afresh  and  now  it  can  think
 over  it  freely  since  we  have  accepted  the
 greatest  common  denominator  concept  and
 we  have  accepted  it  because  it  appeared
 that  there  would  be  no  election  if  we  did  not
 accept  it.  Perhaps  some  parties  may  not  be
 interested  in  the  elections  in  Delhi.  There
 may  be  some  personal  reasons  behind  it  but
 those  who  are  interested,  think  that  there
 should  be  elections  once  in  Delhi  so  that  the
 elected  representatives  may  come.  That  is
 why  ।  rise  to  express  few  words  and!  hopthat
 Delhi  will  benefit  from  it  to  some  extent.

 The  present  disorder  will  be  removed  to
 some  extent.  Although  our  ambitions  and
 expectations  have  not  been  fulfilled  fully,  we
 welcome  the  extent  to  which  these  ambi-
 tions  have  been  fulfilled.

 ।  would  like  16  sum  up  with  these  words
 that  |  am  not  clear  about  one  thing  because
 the  Bill  has,  however,  been  passed  but  a
 condition  of  delimitation  has  been  attached
 with  ह,  On  what  basis  the  delimitation will  be
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 done?  it  is  mentioned  in  the  Bill  that  it  will  be
 done  on  the  basis  of  the  provisional  report  of
 the  1991  census.  Those  who  have  gone
 through  the  provisional  report  comment  that
 there  is  nothing  in  it  which  can  be  the  basis
 of  delimitation.  The  most  important  thing  for
 delimitation  it  fhat  it  should  be  known  as  how
 many  Schedule  Caste  people  and  how  many
 non-Schedule  Caste  people  are  there  in
 each  and  every  constituency.  Unless  it  is
 known  how  will  you  go  for  delimitation  in
 constituency.  The  total  population  of  Delhi,
 at  present,  is  86  or  84  lakh,  which  has
 nothing  to  do  with  delimitation.

 ।  would  like  to  ask  the  next  question  in
 this  context  If  there  are  15  Lok  Sabha  seats
 in  each  State  in  the  country,  6  Assembly
 seats  are  under  one  Lok  Sabha  seat.  There
 is  only  one  multiple  in  the  whole  country.  ff
 there  are  8  in  one  State,  there  are  6  in  the
 other.  There  are  17  in  Himachal  Pradesh,  8
 in  Rajasthan,  5  in  Uttar  Pradesh  and  8  in
 Madhya  Pradesh.  What  is  here?  Today
 there  are  number  of  anomalies  in  7  Lok
 Mabha  seats  here.  The  constituency  of
 Sajjan  Kumarji  and  B.L.  Sharma  are  the
 biggest.  On  the  contrary,  the  seat  |  repre-
 sented  in  the  previous  Lok  Sabha  and  from
 where  |  have  been  elected  again,  i.e.  the
 New  Delhi  seat,  has  total  strength  of  voters
 is  a  little  more  than  four  lakh.  Shri  Tara
 Chand  Khandelwal's  constituency  has  even
 lesser  number  of  voters  and  Shri  Tytler’s
 constituency  has  five  to  five  and  a  half  lakh
 voters  but  the  South  Delhi  constituency  is
 big.  The  East  Delhi  and  outer  Delhi  are
 bigger  than  all  these  seats.  When  such  a
 variation  is  there,  what  willbe  our  approach?
 What  have  we  thought  about  it?  When  we
 have  said  that  the  total  Assembly  seats  will
 be  70,  then  each  Lok  Sabha  seat  will  be
 having  10  Assembly  seats  under  it.  It  means
 that  the  Chandni  Chowk  seat,  New  Delhi
 seat  and  Sadar  seat  will  be  small  but  the  seat
 of  Outer  Delhi  will  be  big.  |  would  like  that  if
 the  Government  has  made  up  its  mind  about
 it,  then  we  should  be  informed.

 On  this  occasion,  |  would  like to  say  this
 also  that  last  year  a  Bill  was  introduced  in
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 Our  Parliament  through  which  the  Govern-
 ment  had  decided  that  all  the  Lok  Sabha  and
 Assembly  seats  of  India,  whose  delimitation
 was  done  on  the  basis  of  1977  census  and
 whose  delimitation  has  not  been  done  even
 after 20  years  resulting  in  smaller  and  bigger
 constituencies,  the  delimitation  of  those
 constituencies  should  be  done  and  for  that
 an  amendment  in  the  Constitution  is  neces-
 sary  which  should  be  made.  Even  if  we  stick
 to  what  we  have  said  that  by  the  year  2000
 we  will  not  increase  the  numbers  of  voters  in
 the  Lok  Sabha  or  Assembly  seats  yet  the
 delimitation  in  the  remaining  constituency  is
 a  must.  Not  only  this,  there  is  a  provision  in
 that  Bill  that  the  seats  reserved  for  Schedule
 Caste  should  be  rotated  and  if  a  general
 candidate  has  been  elected  for  years  on  a
 particular  seat  and  if  a  Scnedule  Caste
 candidate  does  not  get  opportunity  on  a
 reserved  seat  or  if  a  reserved  candidate
 continued  to  be  elected  for  40  years  and  the
 others  did  not  get  a  chance  then  he  will  get
 achance  by  rotation.  Therefore  the  principle
 of  rotation  should  be  accepted.

 !  would  like  the  Government  to  make  up
 its  mind  and  bring  such  Bill  in  the  beginning
 of  the  next  session,  set  up  a  Delimitation
 Commission  and  decide  about  it.

 Mr.  Deputy  Speaker,  Sir,  with  these  two
 submission  |  would  like  to  thank  you  for
 giving  me  an  opportunity.

 [English]

 MR.  DEPUTY-SPEAKER:  There  is

 happy  announcement.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGARAJAN
 KUMARAMANGALAW):  Sir,  dinner  for  the
 Members  is  available  in  Room  No.  70  and  for
 the  Lok  Sabha  staff  in  Room  No.  73.  |  would

 be  obliged if  the  Members  who  a  little
 hungry,  go  and  have  their  dinner  in  turns.
 (interruptions)
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 SHRI  P.M.  SAYEED  (Lakshadweep):
 Has  it  been  arranged  for  the  Lok  Sabha
 staff?

 SHRI  RANGARAJAN  KUMARAMAN-
 GALAM:  Yes,  it  is  in  Room  No.  73.

 [Translation]

 SHR!  MANORANJAN  BHAKTA:  Mr.
 Deputy  Speaker,  Sir,  it  is  not  the  last  day  of
 this  Lok  Sabha  Session  but  it  is  historical
 day  on  which  we  are  discussing  this  Bill.  |
 rise  to  extend  my  support  to  the  National
 Capital  Territory  Bill,  Today,  the  Congress
 party  and  the  Central  Government  and  the
 hon.  Home  Minister  under  the  leadership  of
 Shri  Narashima  Rao  have  proved  that  the
 Indian  democracy  has  an.important  place  in
 the  world.

 Let  us  take  for  instance  the  case  of
 Washington  D.C.  which  has  till  date  not  been
 given  statehood.  However,  with  regard  to
 Delhi,  the  Central  Government  after  due
 consideration,  deliberate  discussion  and
 going  into  the  reports  of  varsious  commit-
 tees  have  reached  at  the  conclusion  that  the
 democratic  aspirations  of  the  people  of  this
 country  living  in  any  part  should  be  fulfilled.
 The  Bill  placed  before  the  House  is  a  step
 forward  in  this  direction  and  we  all-Support
 this  Bill.

 |  am  distressed  to  say  that  the  left  par-
 ties  and  the  Janata  Dal  who  create  furores  in
 the  House  in  the  name  of  democracy  and
 plead  for  people's  cause  have  left  the  House
 at  atime  when  a  Bill  to  give  democratic  rights
 to  the  people  of  Delhi  and  to  fulfil  their  lors
 standing  aspirations  has  been  brought  be-
 fore  this  august  House.  Mr.  Deputy  Speaker,
 Sir,  they  have  proved  that  they  only  talk

 about  democracy  but  in  practice  they  do  not

 have  faith  in  ।.  The  august House  should
 understand  it.  1  say  this  thing  only  for  the

 reason  that  when  the  Government  has  taken
 adecision  to  granta  Legislative  Assembly  to
 Dethi  and  fulfil  the  democratic  aspirations  of

 the  peoplie....  What  was  the  issue  behind  it.
 A  short  while  ago  Shri  Advaniji  said  that  the
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 Government  fulfilled  the  aspirations  of  the
 people  of  Mizoram  and  Arunachal  Pradesh
 by  making  necessary  amendments  in  the
 constitution  and  granting  them  statehood.
 Today,  through  this  Bilt  the  Government  is
 going  to  fulfil  the  aspirations  of  the  people  of
 Delhi  also.  However,  |  am  sorry  to  point  out
 that  the  Union  Territories  of  Andaman  and
 Nicobar,  Lakshadweep,  Dadra—Nagar  Hav-
 eli,  Chandigarh  and  Damn—Diu  do  not  have
 legislatures.  Though  Chandigarh  has  a
 legislature  yet  the  people  cannot  raise  their
 voice  in  it.  We  expect  excellent  administra-
 tion  from  the  Central  Government  in  respect
 of  these  places  but  do  we  really  get  it?  On
 the  contrary,  the  bureaucrats  dominate  on
 the  people  and  dishearten  them  by  their  style
 of  functioning.  The  people  of  this  small  area
 do  not  have  faith  in  such  system.

 The  hon.  Home  Minister  is  present  in
 this  august  House  and  ।  would  like  to  say
 something.  He-should  look  into  as  to  what  is
 happening  in  states  like  Nagaland  and
 Mizoram  andthe  circumstances  under  which
 they  were  granted  statehood.  He  should,
 also  pay  attention  to  the  sorrows  and  suffer-
 ings  of  the  people  living  in  the  farflung  and
 small  areas.  In  addition  to  this,  |  would  also
 like  to  point  out  that  as  in  the  case  of  Union
 territories  the  Central  Government  allocates
 huge  funds  for  the  overall  development  of
 these  areas  also  and  wants  people  live
 happily.  But  unless  the  representatives  of
 the  people  are  involved  in  the  administration
 the  allocated  funds  cannot  be  utilised  fully.
 At  certain  places  this  fund  has  also  been
 misused.  As  such  it  is  necessary to  start  the
 democratic  process  in  such  areas  for  the
 overall  development  of  the  people.  |  would
 mre  to  say  that  the  people  of  Delhi  are  well
 placed  since  Delhi  is  at  the  Centre.  But
 people  living  in  the  far  flung  and  small  areas
 are  devoid  of  the  facilities  provided  by  the

 Lok  Sabha.  In  thickly  populated areas,  people
 raise  a  lot of  hue  and  cry  and  get  their work
 done.  On  the  contrary  people  living  in  far-

 flung  reas  who  do  not  make  much  furore  and

 try  to  get  their  work  done  with  folded  hands
 cannot  have  it  done.  This  creates  a  felling  of
 helplessness  in  them  and  they  harbour  a
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 felling  that  when  they  will  resort to  violence,
 set  Government  buildings  afire  and  kill  people
 by  taking the  law  and  order  into  their  hands,
 the  central  Government  would  invite  them

 for  talks.  By  the  time  a  decision  is  taken
 through  negotiations  the  issue  takes  a  seri-
 ous  turn.  It  is  necessary  to  consider  their
 long  standing  demands  at  the  very  outset  in
 the  larger  national  interest.  -  solution  should
 be  found  which  will  make  the  nation  strong.
 The  peopie  living  the  backward  areas  will
 feel  assured  that  their  problems  are  being
 considered  sympathetically and  they  too  have
 as  many  rights  as  people  living  in  other  areas
 of  the  country.

 1  would  like  to  cite  an  example  to  the
 hon.  Home  Minister.  |  had  sent  a  point  to  be
 included  in  the  agenda  for  the  meeting  of  the
 Consultative  Committee  of  the  Home  Minis-
 try.  Subsequently,  |  received  a  letter  from
 the  Home  Ministry  that  the  matter  related  to
 the  Urban  Development  Ministry  and  not  the
 Home  Ministry.  Just  one  week  before,  the
 hon.  Minister  had  replied  to  my  Unstarred
 xiuestion  on  the  same  matter  and  later  |
 ‘referred  it  to  the  Consultative  Committee  of
 his  Ministry.  Now  lam  told  that  this  matter be
 referred  to  the  Urban  Development  Ministry.
 The  hon.  Minister  is  present  here  and  |
 request  him  to  examine  the  working  of  the
 bureaucracy  in  his  Ministry  because  the

 needs  of  people  living  in  backward  areas
 must  also  be  looked  into.

 There is  a  matter  regarding loans  given
 by  the  Agricultural  and  other  Departments  in
 Andaman  and  Nicobar  Islands  during  the

 last  20-25  years.  Nodemand was  sent  in  the
 last  20-25  years  and  now,  all  of  a  sudden  a
 notice  has  been  sent  that  the  loan  plus
 interest  be  paid  immediately  failing  which

 the  land  and  other  assets  of  the  farmers
 would be  attached.

 ।  request  the  hon.  Home  Minister  to  stop
 this  type  of  action  from  being  taken  and  save
 the  farmers.  in  conclusion,  |  would  like  to
 appreciate the  steps  taken  for  the  city of
 Delhi.  Similar  steps  should  be  taken  for
 other  Union  Territories  like  Andaman  and
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 Nicobar,  Lakshadweep  etc.  in  fulfilment  of

 1  would  like  that  a  Committee be  formed
 to  go  into  the  needs  of  all  Union  Territories
 and  submit a  report  on  it.  With  these  words

 1  support  the  Bill  and  conclude.

 SHRIB.L  -  PREM  (East  Delhi):
 Sir,  |  consider  the  proposed  structure  for
 Delhi,  acruel  joke  on  residents  of  Delhi.  The
 proposed  Assembly  for  Delhi,  having  very
 limited  rights,  will  fail  to  satisfy  the  political
 and  democratic  aspirations  of  the  residents
 of  Delhi.  The  Assembly  will  also  fail to  solve
 the  socio-economic  problems  of  the  city.
 Therefore,  |  repeat  my  demand  for  a  full
 statehood  for  Delhi  and  also  a  full-fledged
 Assembly.  We  have  struggled  for  a  state-
 hood  for  Dethi.

 All  the  subjects  mentioned  in  State  List
 of  the  Constitution  should  come  within  the
 purview  of  the  proposed  Legislative  Assem-
 bly.  The  right  to  enact  legislation  on  the
 subjects  in  Entry  Nos.  1,2,  and  18  of  the

 State  List  should  be  provided  to  the  pro-
 posed  Legislative  Assembly.

 The  right  to  enact  legislation  in  the
 subjects  of  the  State  List  should  be  provided
 to  the  proposed  Legislative  Assembly as  are
 enjoyed  by  the  Legislative  Assemblies  of
 other  States.  The  subjects  on  which  the
 Parliament  enacts  the  law,and,  the  Legisla-
 tive  Assembly  also  enacts  the  law,  the  law
 passed  by  the  Parliament  would  prevail.  in
 this  way,  the  Legislative  Assembly  will  only
 remain  a  plaything.

 Mr.  Deputy  Speaker,  Sir,  |  criticise  the
 unlimited  rights  being  given  to  the  Lt.  Gover-
 nor.  है  is  not  appropriate  to  provide  limited
 tights  to  the  elected  Legislative  Assembly.
 Provision  of  extraordinary rights  to  Lt.  Gov-
 ernor  is  an  insult  to  basic  concept  of  democ-
 racy.  ।  would  like  to  emphasise to  contain  the
 tights  given  to  the  Lt.  Governor  Lt.  Governor
 should  generally  act  on  the  advice  of  the
 Council of  Ministers.  He  should  exercise  his
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 diseretionary  powers  only  under  specific
 circumstances.

 Mr.  Deputy—Speaker,  Sir,  ail  the  sub-
 jects  relating  to  electricity,  water,  sewerage,
 transport  improvement  should  come  under
 the  purview  of  Legislative  assembly  and
 excessive  existing  number  of  authorities
 should  be  abolished.  If  the  public  facilities
 don’t  fall  under  the  jurisdiction  of  Legislative
 Assembly,  then  how  can  an  elected  repre-
 sentative  be  made  accountable  to  the  sub-
 jects  relating  to  a  common  man.  [would  like
 to  inform  the  House  the  evil  effects  of  not
 holding  elections  in  Delhi  has  been  that
 during  the  last  11  years  the  land  worth  Rs.  7
 billions  has  been  traded.  Had  it  been  de-
 cided  earlier,  the  welfare  schemes  prepared
 by  the  Government  would  have  been  imple-
 mented.

 With  these  words,  |  would  like  to  reiter-
 ate  that  the  promise  made  to  hold  elections
 within  6  months  may  be  fulfilled.  Inresponse
 tothe  submission  made by  Shri  Sajjan  Kumar
 just  now  that  as  and  when  elections  are
 conducted  Congress  (1)  will  emerge  victori-
 ous,  ।  would  like  to  submit  that

 *  Ab  Hawain  Karengi  Roshni  Ka  Faisla,

 Jis  Diye  Mein  Jan  Hogi,  Vah  Diya  Reh
 Jayega”.

 cr

 [Engksh}

 SHRI  FRANK  ANTHONY  (Nominated
 Angjio-indian):  Mr.  Deputy-Speaker  Sir,  |

 thank  you  for  giving  me  an  opportunity to
 make  a  brief  speech.  |  usually wait  for  the
 leader  of  the  Opposition  to  make  his  speech
 and  from  that  ।  usually  derive  what  lam  going
 to  say.  All  that  |  can  make  out  is  that  for  the
 first  time  he  sounded  a  universal  thing  for  the
 whole  of  his  party.  He  has  suggested  that  in
 the  name  of  democracy,  ail  smail  places
 should  have  the  right  to  vote,  right  to  have  full
 Ministers  and  right  to  have  full  ministerial
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 power  in  a  formal  way.  With  great  respect,  |
 say  this  that  in  doing  so,  he  has  overdone
 what  has  been  happening  in  the  past  two
 years.  We  have  seen  an  agonising  period of
 two  years,  two  years  of  political  splintering
 based  on  vote  banks  dividing  one  Indian  |

 from  another and  that  too,  particularly on
 caste  basis.  What he  has  suggested  would
 mean  only  asking  for  the  splintering  of  this

 country.

 Delhi  is  not  an  ordinary city.  है  does  not
 denote  only  the  capital  of  India.  it  denotes
 the  capital  of  the  Sub-continent.  That  is  why,
 the  Home  Minister  was  bound  to  strike  a

 balance  and  |  feel  that  he  has  struck a  very
 good  balance  indeed.  We  cannot  have  fur-
 ther  splintering  as  suggested  by  Mr.  Advani.
 ह  you  have  a  full  democracy,  as  suggested
 by  him,  where  everybody  will  vote  and  ail  of
 them  will  be  in  the  Council  of  Ministers,  each
 Minister  in  charge  of  a  separate  ministry,
 then  you  will  not  have  a  capital  and  you  will
 have  further  splintering  and  further  destruc-
 tion  of  India  as  a  nation.  As  it  is,  Delhi  is  sui-
 generis.  it  is  not  a  capital  of  ordinary  nature  a
 It  is  acapitalof  sub-continent,  which  unfortu-
 nately  has  been  splintered  man-by-man.  We
 have  seen  what  has  happened  in  Uttar
 Pradesh.  We  had  a  civil  war  between  the  so
 called  upper  classes  and  backward  classes.
 We  do  not  want  that  civil  war  to  be  extended
 in  Delhi.  And  if  what  Mr.  Advani  has  said  is
 carried to  its  logical  conclusion-you  may  give
 vote  to  every  voter  but  if  you  give  a  series  of
 ministers  and  each  minister  is  a  law  unto
 himself  and  they  do  not  concentrate  on  cer-
 tain  crucial  factors-then  you  will  be  asking  for
 the  destruction  of  the  unity  of  our  sub-conti-
 nent.

 As  is  pointed  out  by  Mr.  Tytler,  Delhi  is

 unique  in  the  sense  that  it  has  attracted
 persons  from  ever,  every  linguistic and  every
 religious  group.  Somebody  talked  of  Hindus-
 tani.  Whatever  language  one  may  speak,
 whatever  ethos  one  may  have  he  has  aright,
 especially under  Article  30,  to  have  his  own
 school.

 in  one  paper  ।  read  that  one  of  these



 1173  Govt.  of  National  ।  AGRAHAYANA  29,  1913  (SAKA)

 ministers  will  be  in  charge  of  education.  ।
 only  hope  that  he  will  not  be  a  person  who
 has  been  returned  by  some  special  ethnic  or

 ,  feligious  group  who  will  impose  his  predilec-
 tion  on  these  policies.  |  have  fought  a  great
 deal  for  secondary  education  to  be  put  in  the
 concurrent  list  because  ।  feel  that  it  is  very
 necessary  for  the  Centre  to  have  a  decisive
 say  in  formulating  the  education  policy  for
 the  whole  country  if  they  are  to  have  a
 semblance  of  unity.  That  is  what  we  are
 seeing  today.

 In  the  last  two  years  we  have  seen  that
 there  ts  an  excess  of  ehtnic  chauvinism  and
 linguistic  chauvinism.  We  do  not  want  it  to
 happen  in  the  sub-continent,  which  has  all
 the  pull  in  enormous  Girections.  What  |  am

 also  afraid  of  is,  if  the  Centre  does  not  have
 the  power  that  has  been  there  then  you  may
 have  the  legal  conflicts  and  you  may  have
 the  Chief  Ministers  questioning  to  the  Presi-
 dent  of  India.

 What  will  be  the  reaction  of  fhe  apex
 court?  |  raised  it  the  other  day.  The  apex
 court,  I  say  with  great  regard,  has  arrogated
 the  power  of  the  Speaker.  When  |  men-
 tioned,  it,  the  Speaker  said  that  he  is  the
 lynchpin  of  sovereignty  in  person.  He  is  not
 subject  to  any  kind  of  jurisdiction  even  by  the
 apex  court.  But  what  will  happen  ff  internally,
 for  instance,  the  person  in  charge  of  educa-
 tion  questions  the  authority  of  the  education
 Ministry  at  the  Centre?  He  questions  the

 authority  of  the  Education  Ministry.  Can  he

 go  to  the  Supreme  Court and  ask  for  a
 legislation  in  this  pattern?

 ।  was  paying  tribute  to  the  late  Chief
 Justice of  the  Dethi  High  Court and  said,  as
 the  front  rank  leader of  criminal  law  side, |
 had  also  become  a  front  rank  leader  with

 regard  to  the  rights  of  minorities  in  educa-
 tion.  It  is  because  |  had  argued  probably
 more  petitions  under  Article  30  than  any
 other  Supreme  Court  Lawyer.  Because,  we
 did  not  want  the  Apex  Court  to  come  and
 arrogate  to  itself  the  right,  for  instance,  to
 supersede  the  Speaker  whether  it  is  the

 Speaker  at  the  Centre  or  in  the  States.  ॥
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 means  that  the  country  will  then  be  overrun
 by  the  judiciary  and  you  will  have  judicial
 legislation.  That  is  what  has  happened  in  the
 only  case  that  |  have  lost  out  of  the  thirty
 cases,  recently.  But  they  have  set  aside
 what  was  passed  unanimously  by  both  the
 Houses  of  Parliament.

 ।  am  asked  as  an  expert  to  give  my
 opinion.  |  said,  that  it  was  a  legal  exercise  of
 power  by  two  judges.  In  the  recent  case  that
 10080  argued,  six  judges  have  said  that  those
 minority  who  sets  up,  under  Article  30,  his
 own  institution,  the  institution  must  be  of  his
 choice.  The  dominant  words  are  “his  choice’.
 Provided,  if  it  acts  within  the  reasonable
 rules,  then  no  Court  can  interfere.  No  Gov-
 ernment  authority  can  interfere  with  his  inter-
 nal  management.  That  is  where,  |  want  to
 sound  a  waming.  |  want  to  thank  the  Home
 Minister  for  having  given  his  hostages  to
 democracy,  but  he  has  also  given  his  hos-
 tages  to  stability  to  Delhi  which  is  historical
 sui  generis.  |  want  to  thank  him  for  ।  consider
 that  he  struck  a  very  good  balance.

 21.00  hrs.

 SHRI  P.M.  SAYEED  (Lakshadweep):
 Sir,  |  want  to  speak  in  Kannada.

 SHRI  RAM  NAIK:  When  he  was  occu-
 pying  the  Chair,  he  did  not  give  any  prior
 intimation.  ह

 MR.  DEPUTY-SPEAKER:  He  has  given
 the  intimation.  |  have  given  him  the  permis-
 sion.  He  has  informed  us  weil  in  advance.  Ail
 right,  you  speak  after  five  or  ten  minutes.
 Shri  Ram  Naik.

 [Translation

 SHRI  RAM  NAIK  (Bombay  North):  Mr.
 Deputy-Speaker,  Sir,  ।  am  a  member  of  this
 august  House for  the  last two  years.  When-
 ever  the  issue  of  Delhi  was  discussed  in  the

 House,  all  the  political parties  especially the
 BJP  used  to  submit  that  India  is  the  largest
 democracy  in  the  World,  but  as  it  is  true  that
 ‘Diya  Tale  Andhera  Hota  Hai’,  similarly there
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 is  no  democratic  set  up  in  Deihi.  This  was  the
 thinking  of  the  people.  With  the  introduction

 of  this  Bill  an  initiative  has  been  taken  to
 redress  all  such  complaints.  Therefore,  ।
 take  this  opportunity  to  congratulate  the
 Dethiites  that  they  would  get  now  a  demo-
 cratic set  up  in  Delhi.  Bombay is  the  com-
 mercial  and  trade  capital  of  India,  while  New
 Dehhiis  the  administrative capital  of  India.  So

 1  would  like  to  congratulate  the  people  of
 Delhi  as  representative  of  the  commercial
 capital of  India.

 |  would  like  to  draw  the  attention  of  the
 hon.  Minister  of  Home  Affairs  and  the  august
 House  towards  this  fact  that  we  are  talking  of
 creating  a  Legislative  Assembly for  Defhibut

 neo  attention  has  been  paid  to  conduct  elec-
 tions  to  the  Municipal  Corporation which  has
 not  been  held  for  the  last  7-8  years.  |  would
 fike  to  submit  that  elections  for  the  Legisia-

 tion  be  simultaneously got  conducted.  In  this
 way  the  people  will  have  their  representa-
 tives  at  the  corporation  as  well  as  at  the
 Assembly  for  running  the  Government.  A

 three  tier  system  is  necessary  for  every  city
 and  that  shouid  have  been  given  to  Delhitoo.

 ।  would  like  to  submit  that  justice  should  be
 done  to  the  people  of  Delhi  by  holding  simul-
 taneous  elections  to  the  Municipal  Corpora-
 tion  and  the  Legislative  Assembly.  Only  then

 ।  think  the  rightful  justice  will  be  done  to  the
 peopie of  Delhi.

 Mr.  Deputy-Speaker,  Sir,  Shri  Advani
 raised  the  matter  of  delimitation of  constitu-
 encies.  ।  would  like  to  go  a  step  further  and
 submit  that  a  provision  for  70  Legislative
 Assembly  Constituencies has  been  made.
 Thus  10  Assembly  Constituencies  will  fall

 has  been  mentioned  by  Shri  Advani  ji  that
 this  provision  for  having  10  Legisiative  As-
 sembly  Constituencies under  one  Lok  Sabha
 Constituency  wil  disturb  the  proportional
 represertation because  Chandni  Chowk,  Lok
 Sabha  is  very  small. So  this
 provision  wil  not  be  in  conformity  to  the
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 principle  of  proportional  representation.
 Therefore,  |  would  like  to  submit  that  delimi-
 tation  of  constituencies should  be  done  on
 the  basis  of  the  principle  of  population  pro-
 portion.  Shri  Muri  Deora,  an  hon.  Member

 from  Bombay  is  not  present  here  now.  After
 “afew  days,  elections  to  the  Bombay  Munici-
 pal  Corporation  are  going  to  be  held.  Re-
 cently  on  the  basis of  1981  census,  delimita-

 tion  of  constituencies was  completed  iri
 Bombay.  However  my  party’s  demand  was

 for  delimitation  on  the  basis  of  1991  census.
 if  final  figures  are  not  yet  available,  it  could

 be  done  on  the  basis  of  provisional data.  But
 the  Government  of  Maharashtra  is  not  pre-
 pared  to  undertake  the  exercise  on  the  basis
 of  provisional  statistics.  |  would  not  under-

 stand  as  to  why  it  is  not  doing  so?  A  copy  of
 the  letter  addressed  to  the  Director  of  Cen-
 sus  is  with  me,  wherein  it  is  mentioned  that
 the  detailed  information  in  regard  to  circle  of
 census  is  not  yet  fully  prepared.  ।  would  like

 to  urge  the  hon.  Minister of  Home  Affairs  to
 get  the  provisional  figures  prepared  at  the

 earliest.  Similar  steps  can  be  taken  incase
 Delhi.  ह  all  this  is  completed,  the  voters
 get  the  true  representation  in  proportion  to
 population.

 Sir,  suburban  areas  of  Delhi  are  ax-

 panding  fast  and  so  the  population  of  Delhi
 also,  will  increase,  Therefore, |  would  like  to
 suggest  that  delimitation of  constituencies
 should  be  undertaken keeping  in  view  the
 population  growth.  Further |  would  like  to

 submit  one  point  as  tha  same  has  not  bean
 discussed  in  the  House.  Both  the  Congress
 and  the  BJP,  in  their  manifesto  have  prom-
 ised  to  reserve  30  percent  of  seats  for  women
 in  elected  bodies.  Nobody  has  referred  to  है
 so  far  and  that  is  why  |  would  like  to  submit
 that  in  the  70  constituencies proposed  to  be
 created,  30  percent  seats  should  be  re-°

 served  for  women.  Sajjan  Kumarji,  do  you
 agree  to  it?  But  at  the  same  time,  the  popu-
 lation
 लाद  मिक

 being  provided by  different

 members  vary—some  say  that  the  present
 population  of  Delhi  is  85  lakhs  wile  others
 say  that  tis  95  lakhs.  As  per  the  information,
 {have  gathered  the  total  of  Delhi

 is  95  takhs  and  it  is  -  the  basis  of  this
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 information  that  ।  have  given  my  sugges-
 tion.

 |  would  also  like  to  point  out  that  the
 present  number  of  seats  in  Delhi  Corpora-
 tion  is  based  on  earlier  population.  Now,
 when  the  population  has  increased  to  95
 lakhs,  the  number  of  seats  should  also  be
 increased.  The  Corporation  Act  will  have  to
 be  amended  for  this  purpose.

 SHRI  JAGDISH  TYTLER:  That  will  be
 increased  and  Corporation  Act  will  also  be
 amended.

 SHRI  RAM  NAIK:  At  the  same  time,  ।
 would  suggest  to  hold  elections.  The  num-
 ber  of  seats  should  also  be  increased  from

 100  to  150  or  160.  ॥  would  be  better to  hold
 elections  for  the  purpose.  ।  would  like  to
 submit  to  you  that  earlier  in  Bombay  Corpo-
 ration,  there  were  only  170  wards  which
 were  later  on  increased  to  221  on  the  basis
 of  increase  in  population.  Similar  policy

 _  should  be  adopted  in  regard  to  Delhi  Corpo-
 ration.

 The  Government  should  give  status  of
 state  to  all  the  Union  Territories  like  La-
 kshadweep,  Andaman  and  empower  them
 to  form  their  own  Assemblies  and  Govern-
 ment  and  |  think  that  the  entire  House  will
 extend  its  support  if  the  hon.  Minister  of
 Home  Affairs  takes  a  decision  inthis  regard.
 At  least,  we  shall  certainly  support.  With
 these  words,  Mr.  Deputy  Speaker,  Sir,  |
 thank  you.

 *SHRI  P.M.  SAYEED  (Lakshadweep):
 Mr.  Deputy  Speaker  Sir,  under  your  ste-
 wardship,  ।  would  prefer  to  speak  in  Kan-
 nada  though  it  is  not  my  mother  tongue.  You
 are  in  the  Chair  now  and  let  me  proceed  with

 the  hope  that  you  are  there  to  correct my
 expressions  in  Kannada  if  itis  found  wanting
 Or  -०  wrong.
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 [English]

 SHRI  S.B.  CHAVAN:  In  that  case,  let
 me  give  my  reply  in  Marathi.

 [Translation]

 “SHRI  P.M.  SAYEED:  Sir,  he  is  trying  to
 scare  me  away.  |  was  living  in  his  home  state
 Maharashtra.  Tough  |  have  not  picked  up
 enough  Marathi  to  speak  fluently,  ।  can
 comprehend  what  is  said  in  Marathi.  |  would
 like  to  inform  this  to  hon.  Minister  Mr.  Naik.  |
 would  also  like  to  inform  you  that  |  address
 this  august  House  in  Kannada  not  for  the  first
 time  now.  While  at  the  time  of  renaming  the
 then  Mysore  State  as  Karnataka  State,  ०  Bill
 to  that  effect  was  introduced  in  this  House
 and  |  was  fortunate  enough  to  speak  in  this
 House  on  that  historic  Bill  and  that  too  in
 Kannada.  That  was  way  back  in  1973  when
 Iwas  still  young  then.  This  is  the  second  time
 that  |  get  an  opportunity  to  speak  in  Kan-
 nada.  These  two  speeches  are  likely  to  have
 vast  difference.  In  between  all  these  years  |
 have  lost  touch  with  my  Kannada  brothem
 and  my  language  may  not  be  that  perfect.
 Hence,  |  dare  not  give  an  extensive  speech.
 However,  you  are  in  the  Chair  now  and  that
 15  an  inspiration  to  me  to  speak  in  Kannada.

 Government  of  National  Territory  Bill
 has  been  introduced  in  this  House,  the
 Supreme  Body  to  enact  laws,  providing  the
 people  of  Delhi  with  certain  powers  that  a
 democratic  set-up  can  ensure.  Our  hearty
 congratulations  are  due  to  our  hon.  Prime
 Minister  and  hon.  Home  Minister.  tt  is  true
 that  it  was  our  pledge  in  our  Election  Mani-
 festo  and  we  have  fulfilled  our  promise.  On
 this  auspicious  occasion  |  also  congratulate
 the  people  of  Delhi.  We  have  done  what  we
 said.  People  will  now  realise  that  we  simply
 do  not  stop  with  giving  assurances  but  stick
 to  our  words  and  fulfil  promises,  and  it  is  for
 all  to  see  that  we  are  implementing  it.  It
 becomes  a  reality  now.  We  do  not  belong  to

 “Translation  of  the  speech  originally  delivered  in  Kannada.
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 [Sh.  P.M.  Sayeed}  to  50,000  people.  When  compared to  the
 Pan-Indian  population,  Lakshadwep's  popu- those  why  say  something  and  do  ०  different  _lation  is  less  than  a  per  cent.

 thing.

 As  regards  the  Bill,  |  need  not  dwell  at
 Length  for  it  is  a  clear,  comprehensive  Bill.
 Many  hon.  Members  who  have  already
 spoken  on  this  Bill  have  analysed  vividly  the
 salient  features  of  this  Bill.  This  is  important
 to  point  out  the  promise  made  by  the  Janata
 Government  as  early  as  in  1977.  They  were
 in  power  for  two  full  years  and  four  months

 that  followed. Their  Government fell  but  while
 in  power  they  failed  to  fulfil  the  aspirations  of
 the  people  of  Delhi.  This  needs  to  be  under-
 stood  not  only  by  the  people of  Delhi  but  also
 by  the  veteran  leaders  in  the  Opposition
 benches.  The  same  group  brought  Mr.  V.P.
 Singh  as  the  Prime  Minister.  He  was  in
 power  for  11  months  but  he  too  failed  mis-
 erably  to  give  shape  to  the  ambitions  of
 Delhitis.  That  fact  has  to  be  borne  in  mind  by
 one  and  all.

 Through  our  Election  Manifesto,  we  gave
 ०  solemn  promise  to  the  people  of  Delhi.  And
 now,  our  Government  has  given  what  people
 of  Delhi  wanted.  Accordingly,  our  Govern-
 ment  has  now  introduced  the  Bill.

 Twenty-five  years  ago,  when  ।  entered
 this  House  as  a  novice,  elderly  leaders  used

 to  call  me  ‘Mari’  Baby.  Barrister  Nath  Raiwas
 very  fond  of  me  and  would  call  me  ‘Mari’.  |
 have  now  gained  25  years  of  experience  in
 this  highest  forum  of  our  country.  Right  from
 the  beginning  |  have  been  demanding  the
 Centre  to  give  more  of  democratic  powers  to
 my  Constituency  Lakshadweep.  The  then
 Home  Minister  and  the  other  senior  leaders

 used  to  raise  a  question  as  to  how  a  demo-

 ।  set-up  could  be  established  in
 a

 tiny with  a  small  population  of  about

 ४  people,  then.  |  was  rather  compelled
 by  the  attitude  of  the  Ministry  of  Home  Affairs
 to  take  a  stand  and  ।  was  to  tead  a  campaign
 to  obtain  more  of  democratic  rights  to  the
 people  of  Lakshadweep.  Now,  the  popula-
 tion  in  the  Union  Territory  of  Lakshadweep

 has  doubled  and  it  has  increased  from  25,000

 Day  before  yesterday  during  Zero  Hour,
 !  was  showing  my  protest  sitting  in  front  of
 you  here.  {  was  raising  a  point  against  the
 apathy  of  the  officials  towards  the  Island.
 These  bureaucrats  behave  in  their  own  way.
 As  soon  as  they  cross  the  sea  they  think  they
 are  emperors.  The  same  is  the  treatment
 meted  out  to  the  people  of  Andaman  8
 Nicobar  Islands.  ।  officials  continue  to  be
 high-handed  and  apathetic  towards  us,  how
 can  we  have  the  democratic  rights  extended
 to  us?  This  afternoon,  |  expressed  my  view
 about  this  Bill.  ।  10  not  ask  the  Centre  to  give
 us  immediately  a  legislative  body.  If  not  a
 full-fledged  legislative  body,  the  Home  Min-
 ister  should  at  least  contemplate  providing
 us  with  some  forum  to  exercise  our  demo-
 cratic  rights.  Let  it  be  in  any  name  or  form.
 Their  aspirations  have  to  be  given  due  re-
 spect  and  we  must  try  our  best  to  fulfil  their
 ambitions.

 Hence,  ।  humbly  request  the  hon.  Home
 Minister  to  give  us  some  assurance  in  his
 teply,  to  provide  some  opportunity  to  the
 people  of  Lakshadweep  to  exercise  and
 enjoy  certain  democratic  rights  at  least  in  the
 present  setup.  ः

 Sir,  |  thank  you  again  for  having  given
 me  this  opportunity  to  speak  on  this  Bill.  With
 this,  |  conclude  my  speech.  (/nterruptions)

 [English)

 SHRI  £.  AHAMED  (Manjeri):  Mr.  Dep-
 uty  Speaker,  Sir,  may  |  make  a  submission?
 Hon:  Member  Shri  Sayeed's  mother  tongue
 is  Malayalam.  Malayalees  are  well  disposed
 towards  all  the  languages.  Now  he  has
 spoken  in  Kannada  also.  |  submit  that  Shri
 Sayeed  should  be  given  an  opportunity  to

 speak on  the  Third  Reading  of  the  Bill  and  to
 speak,  preferably,  in  Tamil.  (interruptions)

 SHRI  P.M.  SAYEED:  Sir,  Hon.  Member
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 Shri  Ahamed's  mother  tangueis  Malayalam.
 |  will  speak  in  Malayalam.

 SHRI  ६.  AHAMED:  No,  Sir.  Hon  Mem-
 ber  Shri  Sayeed  should  speak  ia  Tamil

 because  Malayaleas  arealways  much  ahead
 and  weil  disposed  towards  all  languages.  He
 should  speak  in  Tamil.  (/nterruptions)

 MR.  DEPLT¥-SPEAKER:  Wel,  that  is
 the  speciality  of  the  scholars.  Now  Shri  P.C.
 Thomas.

 Ant  P.C.  THOMAS  (Muvattupuzha):
 In  Kannada.  Six?  (interruptions)

 MR.  DEPUTY-SPEAKER:  Nobody  can
 prevent  you  if  you  want  to  speak  in  Kannada
 or in  any  other  language  you  choose.  (Inter-
 ruptions)

 SHRI  P.C.  THOMAS  (Muvatiupuzha):
 MR.  Deputy  Speaker,  Sir,  |  support  the  Bill
 and  |  commend  it.  |  welcome  this  Bill.  ।
 congratulate  the  hon.  Home  Minister  and
 this  Government  for  bringing  up this  Bill.  lam
 happy  that  Delhi  is  going  to  get  ademocratic
 set  up.  |  am  sure  that  the  representatives
 who  come,  will  take  up  the  responsibility  to
 take  full  advantage  of  the  democratic  set  up
 that  is  going  to  come.

 tt  is  now  seen  that  elections  will  be
 conducted  in  Delhi  as  soon  as  the  delimita-
 tion  is  over.  Delhi  is  a  place  where  the  whole
 of  India  is  represented  in  one  way  or  the
 other.  |  am  sure  that  this  cosmopolitan  city,
 where  all  languages  are  spoken  by  all  sec-
 tions  of  the  society  will  be  represented-and
 in  this  way  almost  all  the  territories  of  India
 will  also  be  represented-is  going  to  get  a

 great  legislative  assembly.

 In  this  connection  |  would  submit  that
 before  the  elections  are  conducted,  the
 Election  commission  may  take  ail  possible
 steps  to  make  the  voters’  list  upto  date  in  ०
 proper  manner.  There  is  a  complaint  that
 many  persons  in  Delhi  who  were  entitled  to

 vote  are  not  listed  in  the  voters’  list.  ।  think
 one  of  the  reascns  why  they  are  not  in  the
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 voters’  list  is  the  fact  that  many  of  them  do  not
 have  any  ration  card  and  sufficient  proof  to

 show  that  they  are  entitled  to  be  voters  inthe
 city.

 They  are,  therefore,  not  in  a  position  to
 exercise  their  franchise.  1  suggest  that  the
 evidence  that  is  sought  for  this  purpose
 should  be  made  in  a  much  more  lenient
 manner  so  that  all  the  persons  who  are
 genuine  residents  of  Dethi  or  who  are  liable
 to  be  entered  in  the  vaters’  fist  do  not  miss
 their  chance  to  be  in  the  list.  |  would  also
 suggest  at  this  stage  that  the  voters’  list
 should  be  prepared  taking  into  account  the
 fact  that  many  persons  do  not  have  the
 facility  to  show  the  evidence  of  being  the
 residents  because many  of  .hem  are  tenants
 and  the  owners  do  not  aliov.  them  to  show
 the  rea!  evidence  of  being  the  residents
 because  many  of  the  tenants  are  not  in  a
 position  to  show  their  real  evidence  of  ten-
 ancy.  It  also  goes  against  them  whenever
 they  want  to  be  enlisted  in  the  voters  list.  So,
 ।  think  this  is  a  matter  to  be  taken  into
 consideration very  seriously  थ  the  time  when
 elections  take  place  in  Deihi.

 1  once  again  commend  this  Bill  and  |
 congratulate  the  hon.  Minister  and  the  Gov-
 ernment  for  bringing  this  measure.

 SHRI  ANBARASU  ERA  (Madras  Cen-
 tral):  Sir,  |  support  the  Bill.  While  supporting
 this,  |  would  like  to  draw  the  attention  of  the

 AN.  HON.  MEMBER:  Please  speak  in
 Tamil.

 SHRI  ANBARASU  ERA:  There  is  no
 interpreter  here.

 Sir,  the  population  of  Dethi  is  85  lakhs.
 Outof  85  lakhs,  about  20  per  cent  constitute

 linguistic  minorities  and  people  migratad  from
 all  parts  of  the  country  who  are  living  here.
 Therefore,  while  framing  the  Bill,  ।  do  not
 know  how  this  aspect  has  been  ignored
 completely  in  this  Bil.  There  should  have
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 been  a  clause  to  protect  the  interest  of  these

 Shri  Advanij  has  very  rightly  pointed  out
 that  this  Defhi  is  not  only  the  Capital,  but  also
 a  metropolitan  city  and  the  proposed  As-
 sembly  should  be  a  miniature  of  Parliament.
 ह  should  reflect  the  nation’s  culture,  the
 Indian  culture,  and  therefore,  Sir,  what  ।

 would  like  to  suggest  is  that  if  i  is  possible,
 even  now  it  is  not  too  late,  we  should  add  a
 clause  that  this  Parliament  should  be  em-

 powered  to  nominate  at  least  two  Assembly
 Members  with  all  the  powers  of  voting,  to
 represent the  Assembly  or  the  President of
 India  should  be  empowered to  nominate  at
 least  two  Members  or  not  less  than  two
 Members  to  represent  these  different  दि
 guistic  minorities  to  protect  their  interests.
 This  is  an  important point,  Sir.

 Another  thing  is  that  those  people  who
 are  coming  here  are  suffering  without  a
 proper place  to  five  in  Especially the  young
 boys  and  girls  who  come  to  Delhi  in  search
 of  employment,  get  the  employment,  but

 they  could  not  get  accommodation facility
 and  therefore,  for  such  persons there  should

 be  a  provision  for  allocation  of  land  for  the
 purpose  of  construction of  hostels  or  board-
 ing  houses,  especially  for  those  people  who
 are  coming  and  settling  down  here.

 Not  only  this.  in  schools,  colleges  and
 other  educational  instiiutions  they  do  not

 have  a  say.  Those  people  who  migrate  from
 other  parts  of  the  country  find  है  very  difficut
 to  get  admission  for  their  children  in  schools
 lke  Dethi  Tamil  School,  Kannada  school,
 Telugu  school  and  so  on,  and  therefore,  ail
 such  people  start  their  own  schools  because
 they  do  not  have  adequate  facilities  here.

 Therefore,  to  cater  to  to  all  these  things,

 NDMC,  and  DTC  where  we  do  not  find  any
 peaple  from  those  who  migrated  from  other
 parts of  india.  The  majority  people  should
 not  bulldoze  the  fingutstic  minorities  in  Delhi.
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 Therefore,  Sir,  |  request  the  hon.  Home
 Minister to  consider  adding  a  clause  here  to
 protect  the  interests  of  the  linguistic  minori-
 ties  and  also  either  the  President  or  the
 Parliament  should  be  empowered  to  nomi-

 nate  at  least  two  Members  to  protect  the
 interests  of  the  minorities.

 With  this,  ।  conclude.

 SHRI  S.B.  CHAVAN:  Mr.  Deputy
 Speaker,  Sir,  |  must  express  my  gratitude to
 all  the  hon.  Members  for  expressing  their
 views  on  different  aspects  of  the  growth  of
 Dethi  city.  After  passing  the  Constitution
 (Amendment)  Bill,  there  was  hardly any  scope
 for  such  a  lengthy  discussion  on  this  Bill.  But
 every  hon.  Member  wanted  to  express  ailthe
 ideas  that  he  must  be  having  about  the  future
 set-up  of  Delhi  and  that  is  why  |  must  wel-

 come  the  suggestions which  have  been  made
 by  different  hon.  Members.  |  must  first  refer
 to  the  points  made  by  the  hon.  Leader  of  the
 Opposition.  He  has  referred  to  Sarkaria
 Committee  and  Balakrishnan  Committee's
 report  and  he  referred  three  aspects.  The
 first  was  about  a  nodal  Ministry.

 SHRI  LAL  K.  ADVANI:  ॥  is  not  a  nodal
 Ministry,  but  a  nodal  agenc:  Thore  should
 be  one  authority  responsibie.

 SHRIS.  B.  CHAVAN:  The  nodal  author-
 ity,  in  fact,  is  supposed  to  coordinate  the
 activities of  allthe  different  agencies of  Defhi.
 So  also,  a  point  was  made  about  the  over-
 centralisation.  Balakrishnan  Committee  has
 referred to  that  aspect  also.  lam  sure,  in  the
 same  report  if  you  have  to  go  still  further,
 there is  adefinite  reference  about the  advan-

 tages  and  the  disadvantages of  having  a
 Statehood being  given  to  Delhi.  if  the  hon.
 Members  were  to  go  through  है,  they  will  be
 more  than  convinced that  we  have  to  look to
 two  aspects  which  !  have  staied  in  क  speech
 which  ।  gave  this  moming.  One  is  the  legiti-
 mate  aspirations  of  the  Dethi  people  that
 they  should  cet  representation  and  have  a
 democratic  set-up  and  anothar  is  the  re-
 sponsibility to  be  discharged  by  the  Govem-
 mont  being  the  National  Capital.  Deihi  is  not
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 a  small  area  to  be  administered  by  the  rep-
 resentatives  of  Delhi.  Ultimately,  we  cannot
 possibly  forget  that  this  is  a  National  Capital
 and  thatis  why,  irrespective of  the  resources,
 why  is  it  that  the  Government  of  India  is
 spending  huge  amount  of  money  on  differ-
 ent  aspects  of  the  development  of  Dethi?
 That  is  because  of  the  fact  that  after  all,  this
 is  a  National  Capital  and  all  the  amenities
 which  have  been  provided  for  the  Delhi  city
 will  have  to  be  of  a  standard,  then  peopte  are
 bound  to  feel  happy  by  comparing  the  devel-
 opment  that  is  obtaining  in  different  capitals
 in  different  countries.  So,  from  that  point  of
 view,  while  all  the  arrangements  have  to  be
 made  for  a  democratic  set-up,  there  should
 be  no  inhibition  because  of  the  resources.

 The  Central  Government  will  have  to
 intervene  in  the  matter  to  see  that  all  the
 amenities  are  provided  in  such  a  manner
 that  not  only  the  people  of  Delhi  city,  but  all
 those  who  come  from  different  parts  of  india
 and  also  from  abroad,  should  be  able to  feel

 happy  by  comparing  the  city  of  Defhi  with  any
 other  city  having  comparable  population  in
 their  areas.  That  ;  why,  it  has  become
 absolutely  necessary  that  we  have  to  recon-

 cile  the  two  aspects.  As  a  result  powers
 which  are,  in  fact,  necessary  to  be  given,
 have  been  given  to  the  Assembly.  !  think,  if
 1  am  allowed tc  say  so,  the  pressure on  me

 was  to  go  in  for  Metropolitan Council  elec-
 tions.  Elections  for  the  Metropolitan  Council

 was  ademand  of  those  who  came  to  see  me
 and  they  were  pressing  only  for  the  election
 to  the  Metropolitan  Council.  But,  when  |

 pointed  out  to  them  that  |  am  now  at  the
 advanced  stage  of  consideration  of  Bala-
 krishnan  Committee's  report  for  giving  As-
 sembly  instead  of  going  for  elections  to  the
 Metropolitan  Council,  they  agreed.  Every-
 body  agreed  that  this is  the  best  solution
 under  the  Constitution.  That  is  why,  !  would
 request  the  hon.  Members,  not  to  think  in

 terms  of  carrying  on  a  kind  of  agitation  for
 getting full  statehood,  |  must  bring to  your
 notice  that  ultimately  you  will  benefit  by  haring
 -  with  the  Union  Territory  character  with

 being  reflected  in  the
 क  -  | capacity  that  we  have  given
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 in  the  shape  of  the  Assembly  and  the  Minis-
 try.  Unless  we  agree  to  this  kind  of  set  up,  it
 would  be  rather  difficult  for  the  Government

 also  to  go  ahead  with  the  kind  of  plans  that
 we  have  in  view  for  the  capital.

 A  number of  hon.  Members  have  made
 the  points.  Mr.  M.L.  Khurana  was  in  the
 Metropolitan  Council.  |  am  sure,  he  was  the
 leader  of  the  opposition  there.  All of  us  have
 worked  in  the  State  Assembly.  We  know
 how  much  is  being  provided  for  continuing
 scheme  and  how  much  is  being  provided  for
 new  scheme.  If  you  have  any  idea  of  the
 budget  of  the  different  State  Governments,  !
 can  tell  for  the  information  of  the  hon.

 Members  that  aimost  80  to  85  per  cent  is
 being  provided  only  for  continuing  schemes

 because  they  are  at  the  advanced  stage of
 completion.  If  you  have  to  starve  those
 schemes  and  provide  for  new  schemes  which
 some  of  the  State  Governments  are  doing—
 the  main  reason  why  deficit  is  increasing is
 because  of  the  fact  that  we  starve  a  large
 number  of  schemes  and  do  not  complete
 any  scheme at  all.  We  do  not  get  the  benefit
 of  investment  that  has  already  been  made.
 That  is  why,  it  becomes  absolutely  neces-
 sary  to  complete  the  scheme.  For  compie-
 tion  of  a  scheme,  whatever  funds  are  re-
 quired,  you  first  provide  funds  for  the  same

 and  thereafter  think  in  terms  of  starting  new
 scheme.  tt  can  create  problems,  |  can  well

 understand  that  the  politicians  are  interested
 in  new  schemes.  Whenever  he  is  elected,  he
 is  interested  in  starting  something  new  in  his
 own  area.  -  is  perfectly  understandable. But
 in  order  to  accommodate that  also,  there  is  a
 provision  for  what  percentage  of  new
 schemes  you  Can  take.  That  kind  of  provi-
 sion  has  been  made  inthe  five  Year  Pian  and
 we  try  to  see  that  most  of  the  schemes  are
 able  to  reach  completing  and  a  number  of
 schemes  are  being  allowed  for  which  token
 provision has  to  be  provided.

 हैं  Rs.  one  crores  has  been  given  for  a

 scheme,  |  must  say,  they  have  given  sub-
 stantial  money.  है  can  cite  a  large  number of

 provided  so  that  during  the  course  of  the
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 year,  if  there  is  any  saving  in  any  depart-
 ment,  it  might  be  diverted  for  starting  the  new
 scheme  and  that  is  how  it  is  done.  |  do  not
 think  that  it  is  a  very  apt  example  to  say  that
 since  very  small  amount  has  been  provided,
 for  a  scheme  the  Hon.  Member  has  hardly
 any  attraction  for  having  this  kind  of  set  up,
 that  is  the  kind  of  conclusion  to  which  the
 hon.  Member  has  come.  ।  do  not  think  there

 ts  any  aspect  of  this  legislation  which  can
 make  you  feel  that  ultimately  you  are  not
 going  to  get  anything.  That  kind  of  feeling
 should  be  removed  from  the  minds  of  the
 hon.  Members.

 Mr.  Khurana  was  also  pleased  to  say
 about  certain  things,  suppose  there  is  a

 conflict  between  the  Council  of  Ministers  and
 the  Lt.  Govemar,  the  matter  should  be  left  to
 the  Chief  Minister  of  Delhi.  That  was  his

 point.  Actually  the  pointis,  if  there  is  aconflict
 between the  council  of  Ministers and  the  Lt.
 Governor, the  provision  is  that  the  matter will
 be  referred  to  the  President.  Ukimately  it  is
 the  President  who  has  the  ultimate  respon-
 sibility  so  far  as  the  Union  Territories  are
 concerned.  But  it  may  take  some  time  for  the

 President  to  take  a  final  decision  in  the
 matter.  In  the  interim  period,  which is  the

 authority  which  should  be  entrusted  with  this
 kind  of  responsibility  is  a  very  limited  point.
 The  point  is,  whether  it  is  the  Lt.  governor  or
 the  Government of  india.  This  point  will  be
 taken  care  of  in  the  rules  of  business  which
 every  Ministry  has  and  they  will  have  to

 ‘We  will  have  to  have  some  kind  of  an
 instruction  wherein  Lieutenant Govemor  is
 vested  with  authority  but  provision  may  be
 made  that  while  exercising  his  authority,  he
 wil  have  to  consult  the  Government of  India
 so  that  we  have  all  aspects  of  the  question
 also  belore  he  takes  a  very  quick  decision
 and  an  interim  decision  in  the  matter  be-
 cause,  alter  ail,  मैं  is  the  President  who  has  to
 take  a  decision  finally.  But  हैं  it  is  inevitable
 then  only  this  matier  is  going  to  come  to  the
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 Lieutenant  Governor  or,  for  that  matter,  to
 Goverment  of  India.  So,  |  do  not  think  that
 there  is  any  thing  to  be  afraid  of  in  this
 aspect.

 Law  and  order  and  all  other  matters  in
 fact,  almost  all  the  Departments  were  with
 the  President.  Now  it  is  only  three  subjects
 which  have  been  left  with  the  President.  Rest
 of  the  subjects  have  been  given  to  the  Govt.
 of  Dethi  and,  |  am  sure, we  have to  build  up
 a  convention  on  the  basis  of  what  is  there  in
 the  Constitution  or  whatis  there  in  the  Bill.  So
 far  as  |  am  concerned,  |  feel  that  most  of  the
 things  can  be  done  if  a  healthy  convention  is
 built  up  and,  |  am  sure,  thatthe  Delhi  Assem-
 bly  should  be  able  to  set  an  example  for  all
 other  Assemblies to  follow,  and  claim  that  we
 have  been  -  to  build  a  very  healthy  con-
 vention  in  Delhi,  though  it  is  not  a  very  big
 Assembly,  having  ail  the  powers.  with  the
 conventions you  may  be  building,  it  would  be
 much  better  than  other  Assemblies  which
 have  all  the  powers.  But  ।  do  not  want  to  say
 anything  about  what  is  going  on  there.

 The  power  of  giving  directions  is  also
 not  limited  to  Union  Territory  alone.  In  the
 Constitution,  the  power  of  giving  direction  to
 the  State  Government  is  also  there  which  the
 Governmentof  India  has  never  invoked.  The
 power  is  there  but  unfortunately  those  direc-
 tions,  if  they  are  violated,  then  in  the  Home
 Ministry  we  have  hardly  any  other  option
 than  to  invoke  article  356.  It  will  be  consid-
 ered  as  the  Government  not  being  able  to
 tun  according  to  the  provisions  of  the  Consti-
 tution  and  which  ultimately  will  lead  to  the
 break-down  of  the  administration.  We  are

 certainly  not  interested  in  invoking  powers
 under  Article  356.  That is  why,  we  have  not
 used  this  power  by  giving  directions  be-
 cause  there  also  there  are  certain  issues
 only,  on  which  certain  instructions  can  be

 given.  ॥  is  not  as  if  on  any  matter,  the
 directions  can  be  given  by  the  Government
 of  india.

 The  next  point  is  about  the  appointment
 of  Ministers.  |  was  also  no:  able  to  quite
 understand. in  our  democratic  set  up.  in  the
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 kind  of  parliamentary  democracy  that  we
 have  accepted  for  this  country,  the  Leader of
 the  majority  party  forms  the  Government.
 There  the  Leader  is  being  chosen  from  all
 the  Members  of  the  Assembly.  This  is  alien
 to  the  parliamentary  system  that  we  have
 adopted.  According  to  our  system,  which-

 ever  party  is  in  poweror  amajority  party,  they
 wil  elect  their  own  leader  and  thereafter  it
 willbe  automatically the  responsibility  of  the
 Lieutenant  Governor  or  the  President  to
 appoint  him  as  the  Chief  Minister  and  all
 other  Ministers  are  being  appointed  on  the
 recommendation  of  the  Chief  Minister.

 21.44  hrs.

 [SHRE  P.M.  SAYEED  in  the  Chaifj

 There  is  another  point  about  which  |
 would  like  to  say.  In  fact,  |  had  made  a
 reference  in  my  speech  in  the  morning  and
 that  was  about  the  Corporation  or  part  |  of
 Balakrishnan  report.  In  fact,  we  have  pro-
 posed  to  take  up  this  issue  on  expeditious
 basis  and,  if  possible,  we  will  come  before
 this  Parliament  with  a  legisiation  so  that  the
 set  up  of  the  different  kinds  of  Corporations
 that  we  are  going to  have  and  also  the  NDMC
 and  Delhi  Municipal  Corporation,  all  these
 Corporations  and  also  the  Power  Corpora-
 tion,  Water  Corporation,  all  other  Corpora-
 tions  that  we  have,  will  be  decided.  What  is
 going  to  be  the  relationship  between  the
 Members  of  the  Assembly  and  the  different

 corporations?  They  are  definitely  autono-
 mous  but  at  the  same  time,  whether  it  is
 proper  or  improper to  give  representation  to
 assembly  Members  is  a  point  which  will  have
 to  be  considered  by  Government  and  there-
 after  the  entire  matter  is  going  to  come  up
 before  this  House.  so,  there  should  be  noth-
 ing  to  worry  on  that  score.

 A  point  was  made  about  the  delimita-
 tion.  if  the  provisional  population  figures  of
 1991  are  available and  if  details  are  not
 available,  how  are  you  going  to  have  the
 delimitation  is  a  point.  A  very  valid  point
 which  has  been  raised.  Certainly  we  will
 have  to  find  out  a  method.  As  far  as  possible,

 Territory  Bill  1190

 we  will  go  by  the  figures.  If  we  try  to  go  by  the
 1981  figures  of  1971  figures,  can  we  count
 the  growth  of  population  on  that  basis?  On
 that  basis,  can  we  count  what  will  be  the
 popuiation  of  19917?  |  do  not  think  that  that
 that  will  be  a  very  correct  method  of  doing  it.
 But  if  the  figures  are  not  available,  whichever
 be  the  latest  figures  of  population  which  are
 available  we  will  have  to  go  by  those  figures.
 But  the  delimitation  will  have  to  be  done  on
 avery  scientific  basis.  In  fact,  would  not  like

 to  give  any  kind  of  scope for  any  kind  of
 taisconception  inthe  mind of  anyone.  We  will

 go  by  the  total  population  divided  by  the
 number  of  seats,  whether  it  is  from  this
 parliamentary  constituency  or  that  Partia-
 mentary  constituency.  That  matter  can  be
 taken  up  later  on.  But  the  entire  population
 will  have  to  deduct  the  floating  population
 from  that.  The  permanent  population,  it  their
 names  are  there  on  the  electoral  1015,  then,
 of  course,  we  will  have  to  go  by  that  method.

 iam  sure  that  it  should  not  be  difficult to  find
 out  as  to  how  much  population  will  be  repre-
 sented  in  every  assembly  constituency.
 certainly  that  will  be  a  point  which  definitely
 the  delimitation  Commission  will  take  into
 account.

 ।  was  very  happy  when  Advani-ji  men-
 tioned  this  point,  which  was  correctly  re-
 flected  in  different  kinds  of  languages  when
 the  hon.  Members  spoke  here.  In  a  nutshell
 the  representative  character  of  this  Delhi
 City  should  be  maintained  is  the  point.  In
 Delhi,  there  are  not  énly  these  two  or  three
 languages  but  there  are  also  a  number  of
 languages  spoken.  Shri  Anbarasu  Era  asked
 me  to  give  two  seats  to  be  reserved  for  the
 linguistic  minorities.  There  are  a  large  num-
 ber  of  minorities.  |  do  not  think  that  it  will  be
 acorrect  proposition  to  reserve  any  seats  for
 any  linguistic  minorities.  है  willbe  the  respon-
 sibility  of  all  the  political  parties,  whether  it  is
 the  Congress  Party,  the  BJP  Party,  the  CPM

 Party  the  CPI  Party  or  all  other  Political
 parties,  not  they  will  have  to  see  that  these
 people  get  proper  representation  and  no-
 body  gets  a  feeling  that  he  has  been  totally
 left  out.  if  not  in  the  assembly, in  the  Corpo-
 ration  we  should  be  in  a  position  to  give  them
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 representation.  But  in  the  name  of  giving
 representation  if  we  once  accept  the  prin-
 Ciple  of  nominating  Members,  then,  of  course,
 there  is  no  end  to  it.  that  is  why  |  do  not  think
 that  बे  will  be  a  correct  proposition  to  do  this.

 Shri  Manoranjan  Bhakta and  Shri  P.M.

 Sayeed  were  very  quick  in  demanding  such
 a  set  up  in  the  morning  and  also  earlier
 during  the  debate.  There  is  a  long  list  of

 people.  He  is  in  the  Chair  now.  ।  have  to  look
 to  him.  Being  in  the  Chair,  |  have  hardly  any
 option.  But  whether  this  kind  of  a  democratic
 set  up  is  going  to  fit  in  in  some  small  areas  is
 थ  point  on  which  we  will  have to  give  some
 theught.  But  |  am  in  favour  of  giving  some
 kind  of  a  mechanism  by  which  the  local

 people  will  get  some  kind  of  a  representa-
 tion.  (Interruptions) in  what  form  and  what
 shape  i  will  come  is  a  matter  which  hon.

 Members  will  allow  us  some  time  to  ponder
 over  it.  if  necessary  we  will  discuss  with

 some  experts  so  that  we  should  be  able  to
 decide  as  we  have  done  in  the  case  of  Delhi.

 Shrifrank  Anthony  expressed some  kind
 ot  apprehension about  the  schools  started
 by  some  minorities.  ।  do  not  think  that  there
 is  any  scope  for  having  that  kind  of  a  misap-
 prehension. So  long  as  article  30  is  existing
 in  the  Constitution you  need  not  worry  about
 it.  Shichever  party  comes  to  power,  ।  do  not
 think  anybody  can  violate  the  provisions  of
 the  Constitution.  So  |  can  assure  the  hon.
 Members  that  all  schools,  colleges  and  insti-
 tutions  started  by  linguistic  minorities,  they
 need  not  have  any  kind  of  apprehension in
 ther  minds.  They  will  definitely  be  given
 equal  kind  of  treatment  as  is  being  given  to
 any  other  institutions, -  that  let  every  sec-
 tion  of  the  society  get  a  kind  of  confidence
 that  after  all  they  are  also  past  and  parcel  of
 Delhi,  and  are  not  being  treated  separately.
 That  kind  of  confidence  will  have  to  be  cre-
 ated  in  the  minds  of  everybody  concerned.

 Members  have  said.  have  tried  my  level
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 best  to  explain  the  different  implications  of
 different  points.  ।  am  sure  that  the  hon.
 Members  will  unanimously  support  this  Bill.

 MR.  CHAIRMAN:  Now  amendment  No.
 6  moved  by  Shri  Manoranjan  Bhakta  to  the
 motion  for  consideration.

 SHRI  MANORAJAN  BHAKTA:  |  would
 like  to  say  a  few  words  and  then  withdraw my
 amendment.  The  Home  Minister  has  as-
 sured  to  consider  this  territory.  The  second
 point  is  that  Shri  Khurana  has  said  that  this
 is  a  Lula-Langra  Assembly  this  amendment
 might  be  acceptable  to  him.  If  he  does  not
 accept  that  and  if  he  amends  his  words,  |
 would  like  to  withdraw  my  amendment.

 1  seek  the  leave  of  the  House  to  with-
 draw  my  amendment.

 MR.  CHAIRMAN:  Has  the  hon.  Member
 leave  of  the  House  to  withdraw  this  amend-
 ment?

 SOME  MEMBERS:  1  yes.

 The  amendment  was  by  leave  withdrawn.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  supplement the  provi-
 sions of  the  Constitution  relating to  the
 Legislative  Assembly  and  a  Council  of
 Minister  for  the  National  Capital  Terri-
 tory  and  for  matters  connected  there-
 with  or  incidental  thereto,  be  taken  into
 consideration”.

 MR.  CHAIRMAN:  Now  the  House  shall

 take  up  clause  by  clause  consideration of  the
 the  Bill.

 Clause  2—Dofinitions

 SHRI  MADAN  LAL  KHURANA  (South
 Dethi): Sir,  |  beg:  to  move:

 Page 2,  ine  4,  —

 for  “National capital  Torritoryਂ
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 substitute  “National  Capital  Delhi  Terri-
 toryਂ

 SHRI  E.  AHAMED  (Manjeri):  Sir,  ।  beg
 to  move:

 Page  2,—

 after  line  8,  insert—

 (ee)  “Lieutenant  Govemorਂ  means,
 the  Lieutenant  Govemor  of  the
 National  Capital  Territory  ap-
 pointed  by  the  President  of  India.

 SHRI  SAJJAN  KUMAR  (Outer  Delhi):  ॥
 am  not  moving  my  amendment  Nos.  13,14,
 15  and  16.  |  am  moving  other  amendments.
 Sir,  [beg  to  move:

 Page  2  line  4,—

 for  “National  Capital  Territoryਂ

 substitute  “National  Capital  Territory  of
 Delhi.”  (22)

 Page  2,  Line  8,

 for  ‘National  Capital  Territoryਂ

 Substitute  “National  Capital  Territory  of
 Dethi.”  (23)

 SHRI  ६.  AHAMED:  Mr.  Chairman,  Sir,
 as  |  said  earlier,  these  amendment  are  with

 respect  tothe  definitions  of  Ciause  2  wherein,
 in  this  Bill,  the  definition  has  been  given  to  all
 functionaries,  including  the  definition  of  ar-
 ticle,  definition for  Assembly,  Constituency,
 Election  Commission,  Legislative  Assem-

 bly.  But  the  very  important  functionary  inthis

 Bill  is  Lieutenant  Governor.  There  is  no  defi-
 nition  of  Lt.  Governor.  Of  cowsee,  the  Consti-
 tution  has  provided  a  definition  to  Lt.  Gover-
 nor.  But  the  Constitution  has  also  provided
 for  the  definition  to  Legislative  Assembly,
 Election  Commission  and  Assembly  Con-

 sjituency.  When  the  Constitution  has  given
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 the  definition  to  all  these  things,  the  Lt.
 Govemor may  also  be  defined.

 SHRI  S.  8.  CHAVAN:  |  will  refer  to
 article  239  wherein  the  President  has  full
 powers  to  appoint  all  the  functionaries  and
 give  them  the  definition.  Under  that  article
 the  Lt.  Governor  is  also  covered.

 SHRI  €.  AHAMED:  In  the  light  of  the
 Home  Minister's  reply  |  would  like  to  with-
 draw  my  amendment.

 SHRI  CHAIRMAN:  |  shall  now  put
 amendment  No.  8  moved  by  Shri  Madan  Lal
 Khurana  to  the  vote  of  the  House.

 Amendment  No.  8  was  put  and
 negatived

 MR.  CHAIRMAN:  Is  it  the  pleasure  of
 the  House  that  the  amendment  moved  by
 Shri  E.  Ahamed  be  withdrawn?

 SOME  HON.  MEMBERS:  Yes,  Yes.

 Amendment  No.  9  was,  by  leave,  with-
 drawn.

 SHRI  5.  8.  CHAVAN:  |  accept  the
 amendments  moved  by  Shri  Sajjan  Kumar
 because  these  are  consequential.

 MR.  CHAIRMAN:  The  question  is:

 “Page  2,  Line  4,--°

 for  “National  Capital  Territoryਂ

 substitute  “National  Capital  Territory of
 Dethi.”  (22)

 “Page  2,  Line  4,—

 for  “National  Capital  Territoryਂ

 substitute  “National  Cational  Capital
 Territory  of  Delhi.”  (23)

 The  motion was  adopted
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 MR.  CHAIRMAN: ।  shall  now  put  clause
 2,  as  ,  to  the  vote  of  the  House.

 The  question  is:

 “That  clause  2,  as  amended,  stand  part
 of  the  Bil.”

 The  motion  was  adoptedਂ

 Clause 2,  as  amantied,  was  added to  the
 Bil

 Clause  3  Legislative  Assembly  and  its
 it

 MR.  CHAIRMAN:  There  are  some
 amendments to  this  clause.

 Shri  Yaima  Singh  is  not  present.

 SHRI  ANBARASU  ERA  (Madras Cen-
 trafj:  |  beg  to  move:

 “Page  2,—

 after  line  28,—  insent—

 "(4)  The  Presidert  may  nominate  not

 jess  than  two  Members to  the  Legislative
 Assembly,  enjoying  all  the  powers of  the
 elected  Members  including  the  power  of

 voting,  in  order  to  protect  the  interests  of  the
 linguistic  minorities  tio  are  the  permanent
 settlers in  Dethi.”  (2)

 SHRI  TARACHAND  KHANDELWAL

 (Chandni  Chowk):
 ।  beg  to  move:

 “Page  2,  ine  17,—

 for  “seventy”  substitute—

 -

 SHRI  ह.  AHAMED:  |  am  not  moving  my
 amendment. (4)
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 22.  00  hrs.

 SHRI  ANBARASU  ERA:  Sir,  the  amend-
 ment  that  |  moved  requests  that  the  Presi-
 dent  may  nominate  two  Members  to  the
 Legislative  Assembly,  enjoying  all  the  pow-
 ers  of  the  elected  Members  including  the
 power  of  voting,  in  order  to  protect  the  inter-
 ests  of  the  linguistic  minorities  who  are  the
 permanent  settlers  in  Delhi.

 Of  course,  the  Home  Minister  has  given
 an  assurance  that  the  interests  of  the  minori-

 ties  will  be  taken  care  of  by  the political party
 leaders.  But,  |  have  my  own  apprehension
 that  if  a  person  like  the  Chief  Minister  of

 Kamataka  takes  over as  the  Chief  Minister  of

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRIM.L.  FOTEDAR):
 No,  you  cannot  say  like  that.

 SHR!  ANBARASU  ERA:  ।  am  sorry,  Sir.

 tam  withdrawing my  word.  if  a  man  with
 chauvinistic approach  takes  over  as  the  Chief

 Minister  of  Delhi,  then  it  is  very  difficult  to
 protect  the  interests  of  the  linguistic  monor-
 aeis.  Therefore,  |  wanted  an  assurance  from
 the  Home  Minister.

 SHRI  S.B.CHAVAN:  ।  have  already
 given  that  assurance.

 SHRI  ANBARASU  ERA:  Sir,  in  the  light
 of  the  assurance  given,  |  seek  leave  of  the
 House  to  withdraw  my  amendment.

 MR.  CHAIRMAN: Has  the  hon.  Member
 leave  to  the  House  to  withdraw  his  amend-
 ment?

 SEVERAL  HOW  MEMBERS:  Yes.

 Amendment  No,  2  was,  by  leave,  with-
 draw.

 Clause 3

 SHRI  LAL  K.  ADVANI  (Gandhi  Nagar):

 Sir,  Clause  3  is  the  one  vihich  relates to
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 provisional  census  of  1991.  |  just  heard  the
 Home  Minister  accepting  the  validity  of  the

 point  that  ।  had  raised  and  further  saying  that

 he  will  see  to  it  that  if  there  is  no  provisional
 census  available,  then  on  the  basis  of  the
 latest  figure  that  is  available,  the  delimitation
 will  take  place.  But,  frankly  speaking,  the  Bill
 says,

 “Provided  that  where  such  figures
 have  not  been  published,  then  for  the
 purposes  of  elections  for  the  constitu-
 tion  of  the  first  Legislative  Assembly
 under  this  Act,  the  provisional  figures
 of  the  population  of  the  Copital  as
 published  in  relation  to  the  1991
 census  shall  be  deemed  to  be  the
 population  of  the  Capital”.

 SHRI  S.B.CHAVAN:  |  have  said  both
 the  things.  We  will  see  that  the  provisional
 figures  are  made  available  and  they  are
 published  so  that  everybody  knows  it.

 ww  SHRILALK.  ADVANI:  What!  would  like
 to  point  out  is  that  you  have  assured  the
 House  that  within  six  to  eight  months,  elec-
 tions  to  Delhi  would  take  piace  and  there
 would  be  a  duly  constituted  representative
 body in  Delhi.  1  want  to  stress on  holding  it
 within  six  to  eight  months.  |  would  like  to
 emphasis  that  failure  to  see  delimitations,
 should  never be  made  an  excuse  for  putting
 off  the  elections.  So,  within  sixto  eight  months
 elections must  be  held.  This  is  what  |  would
 like  to  emphasise.

 On  the  basts  of  itthis  gives  a  firm  scope
 to  put  off  the  elections.  Therefore,  !  for  one,
 would  be  -  even  to  accept  an  ordi-
 nance  which  changes  1991  census to  1981

 Census  in  order  to  ensure  that  elections  do
 take  place  within  six  to  eight  months.

 SHRI  -  As  an  altemative,

 we  will  certainly  tike  to  try  if  the  latest  figures
 life  available,  which  have  been  considered
 as  provisional.  हैं  that  does  not  become  a

 really,  then  only  that  point  will  arise.  At  that
 Stage,  we  can  conaldar it
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 MR.  CHAIRMAN:  Shri  Khandelwal,  are
 you  withdrawing  your  amendment?

 ।  Translation]

 SHRI  TARA  CHAND  KHANDELWAL:
 Mr.  Chairman,  Sir,  |  have  moved  an  amend-
 ment  according  to  which  Legislative  Assem-

 bly  will  have  70  seats.  Population of  Delhi
 has  been  increasing  rapidly.  ft  has  already
 reached  95  lakhs  and  till  the  Legislative
 Assembly  is  formed,  the  population  will  in-

 crease  to  about  one  crore.  My  submission  is
 that  as  already  suggested  by  several  com-
 mittees  the  number  of  seats  should  be  in-

 creased  to  84  in  order  to  give  proper  repre-
 sentation.  |  would  like  the  her.  Minister  of
 Home  Affairs  to  kindly  accept*my  -
 tion.

 [English]

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  S.B.  CHAVAN):  |  do  not  accept  this
 proposal.

 MR.  CHAIRMAN:  |  shall  now  put
 amendment  No.  4  to  clause  3  to  the  vote  of
 the  House.

 Amendment  No.  4  was  put  and  negatived.

 MR.  CHAIRMAN: ।  shall  now  put  clause
 3

 to  the  vote  of  the  House.

 The  question is:

 “That  clauses  3  stand  part  of  the
 Bal.”

 The  motion was  adopted.

 Clauses  3  was  added  to  the  Bill.

 MR.  CHAIRMAN: There  are  no  amend-
 ments  to-clauses 4  to  37.

 The  question  is:  %

 “That  the  Clauses  4  to  37  stand  part  of the  Bae
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 The  motion  was  adopted

 Clauses  4  to  37  were  added  to  the  Bill.

 MR.  CHAIRMAN:  Clause  38.

 SHRI  ANBARASU  ERA:  |  am  not  mov-
 ing  my  amendment.

 MR.  CHAIRMAN:  The  question  is:

 “The  clause  38  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  38  was  added  to  the  Bill.

 MR.  CHAIRMAN:  There  are  no  amend-
 mants  from  clauses  39  to  44.

 The  question  is:

 “That  clauses  39  to  44  stand  part  of
 the  Bill.”

 The  motion was  adopted.

 Clauses  39  to  44  were  added  to  the  Bill.

 MR.  CHAIRMAN:  Clause  45.  There  is
 an  amendment  by  Shri  Sajjan  Kumar.

 SHRI  SAJJAN  KUMAR:  ।  am  not  mov-
 ing.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  45  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  45  was  added  to  the  Bill.

 Clause  46  -  Consolidated fund  of  the
 capital

 SHRI  SAJJAN  KUMAR:  Sir,  beg  to
 move ;

 ‘Page  16,  line 39,  -

 क
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 for  “National  Capital  Territory
 *

 substitute  “National  Capital
 Territory  of  Delhi.”  (24).

 SHRI  5.8.  CHAVAN:  |  accept  this
 amendment.

 MR.  CHAIRMAN:  The  question  is:

 Page  16,  line  39,

 for  “National  Capital  Territoryਂ

 substitute  “National  Capital
 Territory  of  Delhi”.  (24)

 The  motion  was  adopted.

 MR.  CHAIRMAN:  ।  shall  now  put
 clause  46,  as  amended,  to  the  vote  of  the
 House.

 The  question  is.

 “Thatthe  clause  46,  as  awended  stand,
 part  of  the  Bill.

 The  motion  was  adopted.

 Clause  46,  as  amended,  was  added  to  the
 Bill.

 Clause  47  Contingency  fund  of  the  capital

 MR.  CHAIRMAN:  The  House  will  now
 take  up  Amendment  No.  25  under  Clause
 47.  Mr.Sajjan  Kumar,are  you  moving?

 SHRI  SAJJAN  KUMAR:  |  beg  to
 move:

 “Page  17,  line  8,  -

 for  “National  Capital  Terri  ryਂ

 substitute  “National  Capital  Terr

 tory  of  Delhi*.(25)

 SHRI  5.8.  CHAVAN:
 ।  accept  it.
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 न  न
 MR.  CHAIRMAN:  The  questionj  is:  MR.  CHAIRMAN:  There  wf  no

 amendments  to  clause  48  to  44)
 “Page  17,  line  8,-

 The  question  is:
 for  “National  Capital  Territoryਂ

 substitute  “National  Capital  “That  Clauses  48  and  49  stand  part  of
 Terristory  of  Dethi”.(25)  the  Bill.”

 The  motion  was  adopted.  The  motionwas  adopted.

 MR.  CHAIRMAN:  Now,  the  question
 Clauses  48  and  49  were  added  to  the

 Bill.
 “That  Clause  47,  as  amended,

 stand  part  of  the  Bill.”  New  clause  49A

 SHRI  S.B.CHAVAN:  |  beg  to  move:
 The  motionwas  adopted

 “Page  17,-
 Clause  47,  as  amended,  was  added

 to  the  Bill.

 Period  of  order
 made  under  artical
 239AB  and  ap-
 proval  thereof  by
 Parliament

 MR.  CHAIRMAN:  As  this  is  a  new

 Clause,  have  you  got  anything  to  say  on  this,
 .Mr.Advani?

 after  line  28,  insert-

 “A9A.(1)  Every  order  made  by  the  President  under  articale  239AB
 shall  expire  at  the  end  of  one  year  from  the  date  of  issue  of  the
 order  and  the  provisions  of  clauses  (2)  and  (3)  of  article  356  shall,
 so  far  as  may  be,  apply  to  such  order  as  they  apply  to  a  Procia-
 mation  issued  under  claus  (1)  of  article  356.

 (2)  Notwithstanding  anything  containd  in  sub-section  (1)  the
 President  may  extend  the  duration  of  the  aforesaid  order  for  a
 further  period  not  exceeding  two  years  from  the  date  of  expiry  of
 the  order  under  sub-section  (1)  subject to  the  condition  that  every
 extension  of  the.said  order  for  any  periad  beyond  the  expiration
 of  one  year  shall  be  approved  by  resolutions by  both  Houses  of
 Parliament.”  (  27)

 cepted  by  the  Government. They  have  said
 that  after  one  year,  if  there  is  extension,  it
 would  come to  the  House.  We  differ on  that.
 Otherwise,  |  have  nothing to  say.

 SHRILAL  K.  ADVANI:  We  have  already
 said  what  we  wanted  to  say  because  this  is
 prescribing  the  time  limit.  It  was  not  pre-
 scribed  earlier  and  this  was  one  of  our  basic
 objections.  |  wish  that  even  the  first  stage,
 when  the  assembly  is  dissolveda  or  sus-

 peasied,  should  come  to  the  House  as  inthe
 case  of  any  State  which  has  not  been  ec-

 MR.  CHAIRMAN  (Shri  P.M.  Sayeed)

 The  question  is:

 Page  17,-

 after  line  28,  insert-
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 Period  of  onder  made
 uroer  article  239AB  and
 ayysuval  thereof  by  Par-
 fament.
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 “49A.  (1)  Every  order  made  made  by  the  Presidefg  under
 asticle  239AB  shail  expire  at  the  end  of  one  year  from  the  date
 of  issue  of  the  order  and  the  provision  of  clauses (2)  and  (3)
 of  article  356  shall,  so  far  as  may  be,  apply  to  such  order  as
 they  apply  to  a  Proclamation  issued  under  clause  (1)  of  article
 356.

 (2)  Notwithstanding anything  contained  in  subsection  (1),  the
 President  may  extend  the  duration  of  the  aforesaid  order  for
 a  further  period  not  exceeding  two  years  from  the  date  of
 expiry  of  the  order  under  sub-section  (1)  subject  to  the
 condition  that  every  extension  of  the  said  order  for  any  period
 beyond  the  expiration  of  one  year  shall  be  approved  by
 resolutions by  both  House  of  Parliament.”
 (27)

 The  motion was  adopted.

 MR.  CHAIRMAN: The  question  is  :

 “That  new  clause  49A  be  added  tothe
 Bai.”

 The  motion was  adopted.

 New  Clause  49A  was  added  to  the
 Bal.

 MR.  CHAIRMAN: There  are  no  amend-
 ments  to  Coauses 50  to  53.

 The  question is  :

 “That  Clauses  ।  to  53  stand  part  of
 tre  BA.”

 The  motion was  adopted.

 Clauses  50  to  53  were  added  fo  the  Bill.

 Clause  54-  Amendment of  section  27A  of
 Act437/1950

 MR.  CHAIRMAN :  Now  we  take  up
 Amendment No.26  under  Clause  54.

 SHRI  SAJJAN  KUMAR:  |  beg  to  move:

 ‘Page  18,  ines  19  and  20.

 for - Capital  Territoryਂ

 substitute  “National  Capital
 Territory  of  Dethi”.(26)

 SHRI  5  8.  CHAVAN:  ।  accept  it.

 MR.  CHAIRMAN: The  question  is:

 "Page  18,  lines  19  and  20,-

 for  “National  Capital  Territoryਂ

 sbstitute  “National  Capital
 Territory of  0997.  (26)

 The  motion  was  adopted.

 MR.CHAIRMAN :  Now  I  shail  put  Ciause
 54,  as  amended, to  the  vote  of  the  House.

 The  question is:

 “That  Clause  54,  as  amended,
 stand  past  of  the  Bill.”

 The  motion was  adopted.

 Clause  54,  as  amended  was  added  to
 the  Ba.

 MR.  CHAIRMAN: There  are  no
 amendmert to  clause  55.

 The  quation is:

 “That  Clause  55  stand  part  of  the  B&.
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 The  motion was  adopted.

 Clause  55  was  added  to  the  Bill.

 MR.  CHAIRMAN: The  question  is:

 “That  the  schedule  stand  part  of  the
 Bill.

 The  motion was  adopted.

 The  Schedule was  added  to  the  Bill.

 Clause 1

 MR.  CHAIRMAN: There  are  three
 amendments Nos.  7,  12  and 21  to  be

 moved  by  Shri  Khurana  and  Shri  Sajjan
 Kumar. Are  you  moving?

 SHRI  MADAN  LAL  KHURANA: Yes
 Sir.  |beg  to  move:

 ‘Page  I,  lines  5  and  6,-

 for  "National Capital  Terriiory  “

 substiute  “Government  of  Delhi
 Territoryਂ (7)

 SHRI  SAAN  KUMAR  :  I  beg  to  move:

 ‘Page  |  lines  5  and  6,-

 for  *Government of  National  Capi-
 tal  Territory Act,  1991"

 substitute  “Government  of  Delhi

 Act,  1991°  (12)

 Page  |,  ines  5  and  6,-

 for  “National Capital  Territoryਂ

 substiute  “National  Capktal  Terri-
 tory  of  Delhi”. (21)

 MR.  CHAIRMAN  :  |  shall  now  put
 Amendment No.  7  moved  by  Shri  Madan  Lal
 Khurana  to  the  vote  of  the  house.

 Amendmert No.  7  was  put  and  negatived.

 Territory Bil  1206

 SHRI  SAJJAN  KUMAR:  I  seek  leave  of
 the  House  to  withdraw  भ  amndment  No.  12
 to  Clause 1.

 MR.CHAIRMAN: Has  the  hon.  Member
 leave  of  the  House  to  withdraw  his  amend-
 ment?

 SEVERAL HON  MEMBERS:  Yes,  yes.

 Amendment No.  12  was,  by  leave,
 withdraw.

 SHRI  S.B.  CHAWAN:  |  am  accepting
 Amendment No.  21  to  Clause  1.

 The  motion was  adopted.

 Clause  ’  as  amended,  was  added  to  the
 Ba

 MR.  -  The  question  is:

 “That  the  enading  Formula  Stand
 part of  the  Bil.

 The  motion was  adopted.

 The  Enacting  Formula  was  added  to  the
 ba.

 Long  दिक

 MR.  CHAIRMAN: There  are  two  amend-
 ments,  Nos.  11  and  12  to  the  Title.  Are  you
 moving.
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 SHRI  SAJJAN  KUMAR:  ।  am  not  mov-
 ing  Amendment  11.  But  ।  am  moving  Amend-
 ment  No.  20.  |  beg  to  move:

 ‘That  in  the  Long  Title,-

 for  “National  Capital  Territoryਂ

 substitute  “National  Capital  Ter-
 ritory  of  Delhi.”  (20)

 SHIR  5.8.  CHAVAN:  |  am  accepting  it.

 MR.  CHAIRMAN:  The  question  is:

 “That  in  the  Long  Title,-

 for  “National  Capital  Territoryਂ

 substitute  “National  Capital  Terri-
 tory  of  Dethi.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  long  Title,  as  amended.

 stand  part  ot  the  Bill.”

 The  motion was  adopted.

 The  long  Title, as  amended,  was  added to
 the  Bil.

 SHRI  S.B.CHAVAN:  ।  beg  to  move.

 “That  the  Bil,  as  amended,  be
 passed.”

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bil,  as  amended,  be
 passed.”

 SHRI  LAL  K.  ADVANI: Sir,  in  the  third
 reading  |  have  just  one  point  to  make  which

 ।  did  not  refer  earlier  beacause  that  was  not
 part of  this  Ba.

 But  |  had  pointed out  to  the  Home  Min-
 ister  that  this  Bill  is  supposed  to  be  based  on
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 the  Balkrishnan  Committee's  Report  and
 one  of  the  recommendations  made  by  the
 Balakrishnan  Committee  was  that  though
 this  should  be  a  Union  Territory,  there  should
 be  a  Legislative  Assembly  for  Delhi  and  that
 Members  ofthe  Legislative  Assembly  should
 be  part  of  the  Electoral  College  which  elects
 the  President  under  Article  54  of  the  Consti-
 tution.

 ।  am  happy  to  say  that  the  Home  Min-
 istr's  response  to  this  point  that  |  had  raised
 with  him  and  |  raised  with  him  personally  and
 at  the  all-Party  Meeting  also  his  response
 was  positive.  He  said  that  ।  thing  that  it  is  a
 valid  recommendation  and  |  would  be  willing
 to  accept it.  But  then  it  was  pointed  out to  him
 and  he  pointed  out  to  methat  Article  368  of
 the  Constitution  provides  that  if  Article  54  is
 to  be  amended-  Article  54  deals  with  the
 Electoral  College  electing  the  President
 then  it  would  need  ratification  by  half  the
 States.  Therefore,  he  said  that  though  |  am
 positively  responding  to  your  suggestion  but
 if  ।  incorporate  this  particular  recommenda-
 tion  of  the  Bakrishnan  Committee  in  this  Bill
 or  in  the  Constitution,  it  would  entail  ratifia-

 tion  by  half  the  State  and  it  would  entai  Delhi
 itself.  Therefore,  ।  did  not  press  this  point  and
 gave  no  amendment  on  this  point.  It  is  be-
 cause the  Government  gave  us  an  indication

 that  they  were  not  adverse  to  this and  not
 only  Dethi  but  even  Pondicherry  which  is
 today  outside  the  Electoral  College,  both  of
 them  would  be  included  in  the  Electoral
 College,  by  a  suitable  legislation  later  on.  |

 would  plead  with  him  to  bring  this  necessary
 legislation  at  the  earlist  so  that  it  will  be
 ratified  in  course  of  time.

 THE  MINISTER  OF  HOME(SHRI
 S.B.CHAVAN):  ।  am  in  full  agreement.  The

 only  point  is  that  we  shouid  try  to  avoid  delay
 for  the  delimitation  to  the  constituencies.

 That  is  why  |  am  in  full  agreement  with  both,
 for  Dethi  as  weil  as  Pondicherry.  For  that,  we
 will  have  to  bring  a  separate  legisiation  so
 that  Electoral  Colleges  will  have  be  there

 and  we  will  be  able  to  elect  the  President.

 SHRI  CHANDULAL  CHANDRAKAR
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 (Durg):  Sir,  ।  have  three  questions  to

 ask.

 Firstly,  we  have  passed  this  Delhi  Bill
 but  who  will  be  responsible  to  build  a  Na-
 tions!  Library  in  Delhi  and  also  a  National
 Theatre?  Without  these  two  things,  it  will
 look  like  a  village.

 Secondly,  when  our  country  got  its  inde-
 pendence  in  1947,  the  population  of  this
 town  was  hardly  three-and-a-half  lakhs  or
 so.  Quite  a  number  of  people  from  various
 parts  of  India  came  to  the  Capital.  But  what
 |  say  is  that  the  culture,  tradition  and  all  those
 things  which  Delhi  people  had  carried,  they
 feel  that  they  have  been  submerged  and
 their  voice  not  been  heard.  |  want  to  bring  to
 the  notice  of  the  Central  Government  and  at
 the  same  time,  the  Delhi  Bill  which  is  being
 passed,  that  theiਂ  sentiments,  their  tradi-
 tions,  their  cultures,  certainly  should  be
 maintained.  The  third  question  is  this.  There

 ps  a  lacuna  here  in  the  earthquake  affected
 area,  a  large  number  of  people  had  been
 killed  and  the  Government  of  India  has  given
 enough  money  to  the  Government  of  Uttar
 Pradesh  for  providing  shelter  like  winter
 blankets  and  other  thins  to  the  affected
 people.  But  that  has  not  been  properly  util-
 ised.  The  House  should  have  discussed  this
 subject.  These  people  are  living  in  a  very  bad
 condition.  The  Government  of  Uttar  Pradesh
 is  not  giving  shelter to  them.  This  Parliament
 should  have  discussed  this  subject  and  we
 should  have  condemned  them  for  not  pro-
 viding  shelter  to  the  affected  people.

 SHRI  5.8.  CHAVAN:  With  regard  to  his

 first  two  questions,  |  would  be  क  a  position  to

 reply.  His  third  question  is  not  relevant  to  the
 Bill  at  all.  And  that  is  why,  ।  will  reply  to  his  first
 two  questions.

 His  first  question  is  about  a  National
 .  Library  and  a  National  Theatre.  |  will  have  to
 '

 explore  the  possibilities  in  this  regard.  |  will
 find  out  as  to  whether  it  should  be  done  by
 the  Central  Government  or  we  can  as  well
 leave  it  to  the  new  Assembly  to  come.  Since
 he  has  used  the  words  ‘National  Theatre’

 AGRAHAYANA  29,  1913  (SAKA)  Family  Courts  1210
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 and  ‘National  Library’,  my  prima  facie  reac-
 tion  is  that  with  subject  to  examination  ।  am
 saying  this  normally  it  is  the  Central  Gov-
 ernment  which  will  have  to  do  it.

 With  regard  to  his  second  question,  |
 would  say  that  it  will  be  a  matter  of  history  as
 to  who  are  these  three-and  -a  -half  lakh
 people  who  hadoriginal  culture,  which  needs
 to  be  preserved.  ।  will  be  another  matter  of
 research.  |  am  not  an  authority  in  that.  We
 will  consult  the  necessary  expert  in  this  field
 and  whichever  minght  be  the  authority,we
 will  try  to  get  help  from  them.

 SHRI  MANORANJAN  BHAKTA  (An-
 daman  8  Nicobar  Islands):  Mr.Chairman,
 Sir,  in  this  House  today  when  this  historic  Bill
 is  being  passed,  on  the  other  side  only  there
 are  sexteen  Members  present  and  it  is  the
 Congress  Party  which  has  got  the  dedication
 to  do  it.  And  that  is  why,  we  are  in  a  position
 to  pass  this  Bill  today...  (/nterruptions)

 MR.CHAIEMAN:  The  question  is:

 “That  the  Bill,  as  amended,  be
 passesd.”

 The  motion  was  adopted.

 22.28  hrs.

 FAMILY  COURTS  (AMENDMENT)  BILL-
 Contd  .

 [English]

 MR.  CHAIRMAN:  Now  we  will  take  up
 the  Family  Courts  (Amendment)  Bill.  The
 hon.  Minister.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTEER  OF  STATE  IN  THE  MIN-
 ISTRY OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGARAJAN
 KUMARAMANGLAWM):  Mr.  Chairman,  Sir
 firstly  |  must  thank  all  the  people  who  partici-


